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te is not able to realise them. Has this thing 
gone to a court of law? What is the delay 
due to? 

 
The House adjourned for lunch 

at sixteen minutes past one of the 
clock. 

The House reassembled after lunch at 
three minutes past two of the clock, THE 
VICE-CHAIRMAN (SHRI JAGDISH PRASAD 
MATHUR) in the Chair. 

THE FINANCE BILL, 1975—Contd. 

THE VICE-CHAIRMAN (SHRI 
IAGDISH PRASAD MATHUR): Sar-dar 
Amjad Afi. 

SHRI SARDAR AMJAD ALI (West 
Bengal): Sir, I rise to support the Finance 
Bill presented by the hon. Finance Minister 
in this House. The Finance Minister has 
stepped in, at a time when the economy of 
the country was thoroughly and utterly in a 
mess. There were four important features of 
the country's economy. First of all, there was 
growing and intolerable price rise. Secondly, 
there was a shortage of essential goods and 
industrial raw material. Thirdly, there was 
growing unemployment and lastly, there was 
the low key of production. These were the 
four important features of our country's 
economy when the Finance Minister had to 
step into this portfolio. The nation looked at 
the measures which the Finance Minister 
proposed to present to the country in order to 
come out of this random economic wrangle, 
and to stabilise {he economy of this country. 
Certain measures were adopted. At the 
present moment, we cannot say that the 
measures adopted by the Finance Ministry 
including financial and fiscal exercises and 
discipline and the results achieved thereby 
were remarkable. But, surely it has signifi-
cant implications so far as the difficulties the 
country was facing in the field 

of economy. Sir, tax realization has gone up 
because of the fiscal discipline and the 
financial exercises that have been done by 
the Finance Ministry. Not only the tax 
realization has gone up but the tax arrears 
also have remarkably been brought down. 
Then we find that at least there is a 
stabilization in the price line though it is not 
remarkable. There is a significant improve-
ment as far as the availability of es-entiar" 
goods and raw materials are concerned. Now, 
these are the things which have brought some 
concrete views in the country with regard to 
the activities undertaken by the Finance 
Ministry. Certain propositions have been 
made in the Finance Bill and certain incen-
tives have been given. Those are definitely 
welcome propositions and I believe that will 
give a good boost-up in the management of 
the income-tax and wealth tax laws. 

Mr. Vice-Chairman, Sir, I would like to 
concentrate on a very few points which I 
believe would gain the attention of the hon. 
Finance Minister. And in i that, my first point 
is about the policy of the Reserve Bank of 
India with regard to giving approval to the 
non-banking companies. I do not know 
whether there is any policy as to which 
companies will be accorded the sanction or 
approval by the Reserve Bank to act as a non-
banking company. If this is the policy of the 
Reserve Bank that any and sundry company 
will be given this sort of an approval, then' I 
believe that it will not be healthy sign as far 
as the resources mobilization from the public 
in the name of companies are concerned nor 
in achieving a better result or at least in 
having a good effect upon the health of the 
national economy. In this connection, I would 
like to point out th"af~in our experience, we 
found that certain companies have been given 
this permission to act as non-banking 
companies. And by virtue of such sanction or 
approval by the Reserve Bank-, companies 
like the J. K. Industries have acted as non-
banking companies. They have mobilized 
quite a good deal of money from the public. 
In our experience, we found that a ; particular 
company mobilized this pub-i  lie money by 
borrowings, deposits, etc. 
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and after four or five or seven years, it was 
found that that particular industry to which 
this accord was given or the sanction was 
given had been kept under closure and they 
had gone on for certain other industries. Take, 
for instance, the case of the J. K. Aluminium. 
The Singhanias were accorded the sanction to 
operate as a non-banking company. This 
Aluminium Company mobilized about Rs. 8 
crores from the public. After a few years, all 
of a sudden, on one fine morning, the whole 
industry was locked out, and the people 
working there, about 5,000 in number, were 
thrown apart without knowing whether this 
factory will be opened or not. When we, some 
MPs, took the initiative to place the matter 
before the Ministry. We were told that all the 
machinery was found to be junk. This is one 
side of the picture. But now, everyday I 
believe you too must have noticed, Mr. Vice-
Chairman— in almost all the leading 
newspapers of this country, this JK industry is 
coming up again to operate as a non-banking 
company in the field of tyre and tube industry. 
On one side they mobilise public finance and 
on the other after a few months they close it 
down. Then they enter another field, get the 
sanction, go on mobilising public finance. 1 
do not know whether there is any assurance 
that this new venture in the field of tyres and 
tubes will come up to exist permanently or 
whether it will also meet the same fate as it 
happened in the field of aluminium. There-
fore. 1 would urge upon the hon. Finance 
Minister to be selective about the applications 
and companies and approve of them or 
otherwise only after knowing the full details. 
Because, whatever financial or fiscal exercises 
you want to adopt for the welfare of the 
country are meant for the people at large and 
not for a few industrial houses. Therefore, my 
first submission to you is to come out with an 
open policy that those companies which have 
explored the possibility of mobilising public 
finance as non-banking companies but have 
utterly failed in that field will not be allowed 
the same sort of opportunity in another field. 

Mr. Vice-Chairman, 1 would like to make 
certain observations about credit squeeze. 
Credit squeeze is very much needed in order 
to control the inflationary trend in the 
country. But, if it is a blanket credit squeeze, 
in my opinion it will not be helpful to the 
growth of production for which the country is 
struggling so much today. Sir, last year there 
was a blanket credit squeeze and the victims 
of that credit squeeze, in most cases, were the 
small and medium industries and the small 
and marginal farmers. Growth of production 
does not apply only to big industry or big 
farmers. It equally applies to the small and 
medium industries and small and medium 
farmers and only they can add, to the 
maximum extent, to the production which is 
very much needed for the nation. But the pity 
of the whole thing is that the small and 
medium industries in the industrial sector and 
the small and marginal farmers in the 
agricultural sector hardly get any credit 
assistance; they'hardly get any institutional 
finance. That is the plight of these people. 
This time, of course, you have given certain 
priorities, earmarked certain priorities, but 
here I would like to bring to the notice of the 
hon. Finance Minister that you have given 
priority only to certain categories of industries 
and certain categories under agriculture. May 
I know from the hon. Minister whether he has 
put a ban on the diversification of funds given 
to a particular industry so that those funds are 
utilised only for that industry and not diverted 
to any other field? This diversification of 
funds has happened very often. A particular 
group of industries or a particular ma-
nufacturer takes a loan in the name of | one 
industry or for the production of I a particular 
item, but having so many j interlinked 
industries, they had taken ! the opportunity of 
utilising the funds by diverting it for other 
purposes. But the small and poor people who 
get the minimum assistance from the banks 
cannot do it. What happens in Nation-< al 
Rubber and Incheck Tyres, for ex-I ample? 
National Rubber gets financial assistance from 
banks and utilises it in Incheck Tyres, because 
they are associated companies. Similarly, 
when In-chek Tyres gets financial assistance 
from 
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banks or financial institutions, those funds 
are diversified for utilisation in National 
Rubber. But that fund is diversified for 
utilisation in National Rubber. So, this sort 
of thing is there. As such diversification of 
fund otherwise than for which i| is granted in 
a particular industry cannot be allowed, I be-
lieve there is need for having a close watch 
with regard to this sort of resource 
utilisation. 

The other thing is, although priority has been 
given to the agricultural sector, I would 
submit to the hon. Finance Minister, for his 
information, that the poor  and  marginal" 
farmers,  agriculturists, cannot obtain this sort 
of assistance from banks.   The procedure is 
too cumbersome.    Poor    people    have    to 
undergo so many formalities—mortgage and 
all other things.    Now for people, those who 
live in the countryside and the rural side, I do 
not think it is possible for them to explore all 
the avenues to satisfy the bank officials or the 
Government officials and obtain    whatever 
assistance  the  Government    wants    to give 
them.    Therefore, my    suggestion should be, 
you have to simplify the procedure.    Now, of 
course, the poor farmers can get    some    
assistance    from banks  if they mortgage  
their    properties, if they hand over the deeds    
and documents  to the bank and  there  are so 
many certificates to be produced but that is 
not possible for them to do. As a humble 
worker coming from the rural side,  I know it;  
it is simply not  possible for them to go 
through all these formalities and the 
procedure.   I would urge upon the hon. 
Finance Minister to explore the possibility and 
see that the procedures are simplified so  that    
the poor innocent people of this    country, the 
agriculturists, I mean the marginal and small   
farmers and    not the    big agriculturists,  on 
whom depends  much of the agricultural 
production of    this country, are able  to  get  
the    required assistance.    I strongly believe 
that it is out of their own concerted effort the 
country can get the maximum and optimum 
production. 

Then, of course, there is need for re-
orientation in the Budget. Certain proposals 
have been made in the Finance Bill. Some 
emphasis has been given on agricultural 
sector, and what is the total layout? The total 
layout is Rs. 263 crores. Mr. Vice-Chairman, 
1 would like to ask the Finance Minister that 
the production trend in the field of agriculture 
has shown that you have to depend mostly 
on nature and if that is so, how do you think 
an amount of Rs. 263 crores is too sufficient 
or at least sufficient in order to boost up the 
agricultural production in the country? I 
think it is too minimum an amount. Of 
course, having an eye upon our total 
resources, this is the best that we could do 
but I would urge upon the hon. Finance 
Minister to see that certain exercises are 
made in this regard. 

Now I would like to make a few observations 
about certain follow-up procedures on the 
taxation laws.   Some two years back we 
passed a law here in this House, I mean in 
Parliament, known as the Taxation  Laws   
(Amendment)   Act. In that Act it was said that 
undervalued properties  in  the  urban  areas  
will   be looked into.   There are certain 
government machineries.    They will  go  into 
the details of the whole thing and if it is found 
that the property is undervalued thari^fie 
present market value then it will be hauled up 
and that it will vest with the Government.    
Mr. Vice-Chairman,  that law we  passed  
about three years back.   What have you done 
so far?    I have raised this issue here in  this  
House.    How many  properties have you been 
able to identify so long? Only 69 properties.    
These are seemed to have been    undervalued, 
and    these properties,   therefore,   come  
within   the purview of that  law.    Then my    
next question was, did  you take over any of 
the property, has any    single    unit' been 
vested with the Government?   The reply is 
'no'.    I do  not know what is happening.    
Who  these people  are    in whom you have 
vested these powers to i  go into the whole 
details and take con-I   crete measures so that 
the objective of '  the Act is fulfilled?    And I 
believe that this followup measure in this 
particular j   Act has not been taken.    I would 
re-i  quest the honourable Finance Minister 
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to look into this matter and at least see that 
whatever Act the Parliament passes with a 
certain genuine and sincere desire, the 
Government fulfils the objes-tives of the Act. 
There were some declarations here by the 
Finance Minister that it is not only the 
smugglers and big foreign exchange 
racketeers that will be hauled up but there are 
other people also lilTe the lawyers and 
medical practitioners. 1 raised this issue. 
What did you do about them? Is there any raid 
into the houses of big lawers and medical 
practitioners? The reply is in the negative. 
There is no such attempt. Although I belong 
to the guild of lawyers, Mr. Vice-Chairman, I 
will simply say to you and through you to the 
honourable Finance Minister that there are 
sections of people, these lawers and medical 
practitioners, who are no less at fault than the 
smugglers and foreign exchange racketeers. 
So you must take certain offective steps 
against them and you must see that whatever 
statement you have made is an honest and 
sincere statement and you should do 
something concrete. I can give you so many 
horrified stories about how the legal pra-
ctitioners and medical practitioners move 
about in the corridors of so many Ministries 
and have a very good and close rapport with 
Ministers. That I know and I can give it but in 
spite of that, I  would say... 

AN HONOURABLE MEMBER: Give 
some stories. 

SHRI SARDAR AMJAD ALI: Of course, I 
am not bringing you. 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR): He is also in this 
profession. 

SHRI SARDAR  AMIAD ALI:     So 
my submission to the, honourable Finance 
Minister will be that at least in this field you 
cast your eyes so that you can find out so 
many Bakhias and Patels also there. 

Now I believe my last but not the least 
submission is about the MISA and COFE 
POSAA. What happened to Bakhia's case? 
The High Court turned it over. We wanted 
very much from this side of the House with 
certain re- 

servations from the opposite side and actually 
gave the Government the power that in the 
interest of the country and in the interest of the 
national economy, those who are engaged in 
smuggling activities, should not be even al-
lowed the opportunity of natural justice, and 
instead of producing them before the court, 
they should be hauled up under MISA and 
COFE POSAA. Bui it appears that in the High 
Court of Delhi, that great Bakhia has been re-
leased. The bonafides of the grounds have also 
been challenged; the bonafides of the 
provisions of the law have also been 
challenged. I do not know whether the judges 
in the Supreme Court found any utility as to 
whether this Bakhia, Yusuf Patel and this 
Mastan should be kept behind the prison bars 
in the interest of the country. But even without 
saying anything against the High Court, it is 
their business to interpret the law, is it not the 
business of the Government to see that there is 
no loophole in the Act? This is one part. And 
the second part I would like to ask the 
honourable Finance Minister is. in the name of 
MISA and in the name of COFE POSAA and 
D.I.R. are we not giving extensive powers to 
the executive? Yes, sometimes we have to 
give that. 1 understand it; I am not disputing 
that. But Mr. Vice-Chairman, I ask the 
honourable Finance Minister-have you ever 
thought that by giving this sort of extensive 
power to the executive and to the 
administrative officers, one part of the 
administration that is the police was being 
inspired in thoroughly neglecting certain other 
procedures, the procedure of investigation? 
Well, they do not want to take that side and go 
into the details of a particular case and to 
arrive at a conclusion as to whether there is a 
criminal proceeding or that there should be 
application of MISA and COFE POSAA. Mr. 
Vice-Chairman. I believe, this sort of thing, 
this side of the whole aspect, has not been 
gone into. I would like the honourable Finance 
Minister to study this side also. My 
apprehension is this that at present the police 
do not take all the stress and strain to study a 
case in all its minor details because they find 
an easy access through MISA or COFE 
POSAA or DIR.    This is very 
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dangerous. So far my knowledge goes into 
the field of judiciary, as a legal practitioner 
for a few years, I know there is a section of 
officers in the administrative side who do not 
want to take that trouble Jo go into the details 
as to whether a man's liberty will be judged 
from all points of view. They are taking 
shelter under this law. I do not say that this 
sort of law is not necessary for the country. I 
say it is necessary because there are people 
who have to be taken into custody and dealt 
with seriously. At the same time, you cannot 
allow your administration to be idle. By 
giving certain Acts you cannot allow your 
administration to be utterly careless, utterly 
reckless about the liberty and freedom of the 
citizen that has been granted by the Constitu-
tion. (Time bell rings). This is another aspect. 

Then, I believe, another aspect of this Act 
has also to be gone into. What is that? That is 
about the provision of bail. That time when 
we passed the law, it did not strike the mind 
of anyone. I do not know whether it has 
struck the mind of the Law Ministry. We 
have said that a particular individual taken 
into custody under these preventive Acts 
need not be produced before a court, but Mr. 
Vice-Chairman, do you know there is a 
provision in section 498 in the Code of 
Criminal Procedure? In the 1973 amendment 
which this House and the other House 
adopted, in section 498 there is a provision 
for anticipatory bail. If there is a likelihood of 
a man being taken into custody, he can 
immediately go to court and ask for an 
anticipatory bail. We have High Courts and 
Courts in the country which have exercised 
their jurisdiction. Then, what is the utility of 
this son of Act in the context of the provision 
in the Criminal Procedure Code? Without 
curtailing the application of this provision, 
MISA and COFE POSAA are of no use. I 
believe wnatever provisions we have made 
through these Acts are meaningless. It is not 
going to serve the objectives. 

Then, Mr. Vice-Chairman, with these 
observations I shall again ask the hon. 
Finance Minister to see that you are 
neglecting thoroughly and utterly the rural 
side. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): You 
have already dealt with it. 

SHRI    SARDAR    AMJAD      ALI: 
About 64 per cent of the total resources 
mobilisation is from the rural side, but how 
much do you spend for their up-liftment and 
how much for their development? It is perhaps 
3 or 4 per cent or it may be less. What are you 
going to do with it? If the rural part of the i 
country dies out, do you think that the urban 
side will develop? Every now and then we 
hear the story that people are flocking to 
Calcutta city, Bombay city, Madras city and 
other cities. Why? j It is because those people 
do not find | any opportunity to eke out their 
living. Far to speak of the amenities of mo-
dern life, it is just for the sake of living in this 
vast country of ours, in this vast world of 
ours, they do not find that sort of amenities. 
Therefore, while you speak about fiscal 
controls and fiscal discipline, I believe your 
discipline should touch the 64 per cent of the 
people who live in the rural areas. 

Not wishing to be parochial. I should 
like to come to my own State. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR) : You 
have taken more than your time. 

SHRI    SARDAR    AMJAD      ALL 
There is a proposal for a small industries 
service institute at Siliguri. It is pending for a 
long time. If you want I new entrepreneurs to 
come forward with I new enterprises, they 
must get avenues 1 and there must be a place 
where their problems can be sorted out. West 
Bengal has got only two centres. One is at 
Durgapur, which you have approved, and the 
other one you have not approved. Siliguri is a 
backward area. The whole of North Bengal 
region is backward. So, I would urge upon 
the Minister to give immediate approval to 
the setting up of the small industries service 
institute at Siliguri. 

With these observations, I thank you. 
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DR. K, NAGAPPA ALVA (Karna-taka): 
Mr. Vice-Chairman, Sir, I speak on the 
Finance Bill, 1975. The Indian economy is 
based on agriculture. I am happy that the 
Finance Minister himself has stated that 
agriculture holds the key to our entire 
economy. I am particularly happy that the 
Finance Minister had the courage to give 
agriculture, irrigation and power the priority 
and importance .that were due to them. At 
this juncture, it is very necessary to 
understand the living conditions, the living 
standards and the life of the people of rural 
India and also to compare them with those of 
the people in the cities and towns, particularly 
the 5 per cent of the population who live a 
luxurious life. I must, say that it is disgraceful 
to the culture and to the noble traditions of 
India. And the rural people are exploited in 
every respect, politically, economically and 
socially. In the year 1968, a sample survey 
had been done which showed the extend of 
rural indebtedness; 90 per cent of the people 
were indebted, and more than 50 per cent of 
their produce went towards interest and other 
commitments. The plight of the small and the 
marginal farmers has become pitiable: they 
are in a position of helplessness. In fact, a 
number of them have become destitutes. And 
what is the position of employment in this 
country? The extent of unemployment and 
underemployment in the rural areas has not 
been estimated. The Government always give 
excuses and say that they are in large 
numbers. The idle hours that are spent are 
phenomenal. And what has been done. Have 
small-scale industries been provided for 
them? Has any serious attempt been made to 
provide them with employment? Practically 
nothing has been done. To what extent has 
poverty increased! Poverty is in all its 
nakedness because of the inequality between 
the rich and the poor. Less than 1 per cent of 
what is spent on housing for the whole 
country is spent for housing programmes for 
these " people. That means, 99 per cent is 
spent only for housing in towns and cities. 
Thfe is a fact which we must remember. At 
the same time, by whom are the multi-
storeyed buildings and the  five-star    hotels    
occupied?    How 

much money is being spent on them and is 
being wasted on these things? Then, we can 
understand the gravity of the situation. It is 
necessary that this country should compare 
itself with Japan, West Germany, Yugoslavia 
and Sweden. They are developed agricul-
turally and industrially and all sorts of help, 
incentives and subsidies are being given to the 
agriculturists to sustain themselves. 

Sir, in all humility I must say that planning 
has been a Himalayan blunder after the Third 
Plan. I am happy that after the bungling and 
blunder particularly in the Fourth Plan, a man 
of Mr. Subramaniam's calibre has become the 
Finance Minister. It was he, while he was 
Agriculture Minister, that brought agriculture 
to international standards. Again, while he 
became the Planning Minister it was again he 
who did a good job of it giving the 
importance that was due to agriculture. 

Sir, I am very happy that there are very few 
occasions  where we have  to congratulate 
our Prime Minister and I can congratulate her 
for   giving    Mr. !   Subramaniam the 
Finance portfolio be-i  cause  Mr.   
Subramaniam  has  got    the courage of 
conviction to call a spade a spade and to the 
world that our economy is a socialist 
economy, no doubt, but it is suited to the soil 
and cultural intelligence of this country.    I 
must say again that' things have gone so 
wrong in certain respects. But I find one mis-
take in the Prime Minister in not hav-; ing 
raised our Deputy Minister Shrimati Sushila 
Rohatgi to the position of at I  least a State 
Minister.    Whatever it is j  it is not for me to 
argue on this point, 

    SHRI C.  SUBRAMANIAM:   Thank 
 you. 

DR. K.  MATHEW KURIAN:   It  is 
going to happen after the Finance Bill 

DR. K. NAGAPPA ALVA: In thi? 
International Year for Women shf ought to 
have been raised to the statu' of a Cabinet 
Minister. Certain fact we must bear in mind 
to understan< the realities of the situation.   I 
am say 
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ing this with a purpose because it is Mr. 
Subramaniam who has understood the 
realities of the situation and has started 
making thinks clear and clear as to how our 
economic policy should be there, how 
political decisions should not be taken on 
economic matters and how things should go in 
the right way. The policy should be right and 
the implementation should be also correct. 

The present availability of foodgrains is just 
160 KG per capita where as it was 175 KG 
per capita in 1963. But what about the 
population increase? Who is responsible for 
this? Should the wrong policies of the 
Government go on? What importance family 
planning has been given in this country? 22 
million children are born in this country every 
year. But now there is 50 per cent, cut in 
family planning in the budget of 1974-75 
though family planning is supposed to be the 
kingpin programme. 

Sir, 49 per cent, of the gross national 
product comes from agricultural operation and 
80 per cent, of the population are in the rural 
areas. There should be a sincere massive 
assault on inflation, stagnation, poverty and 
unemployment. Here during the last four 
years the number of unemployed has risen by 
over 10 million and the per capita income has 
fallen by 3 per cent. The rupee has lost 43 per 
cent, of its purchasing power. All this the 
Government have themselves admitted. It 
looks as if ihe Budget deficit of Rs. 225 crores 
in 1975-76 will turn out to be over Rs. 500 
crores and as it happened in 1974-75 this Rs. 
126 crores has gone up to Rs. 625 crores. 
Yesterday I read a P.T.T. report saying that it 
has further gone up by Rs. 73 crores. These 
are due to the ideological obsessions and the 
wrong policies of the Government. India has 
the highest inflation least per capita income 
and highest poverty and a shameful 
inequality. What is wanted, I repeat once 
again, is a massive assault on inflation, 
stagnation, poverty and unemployment. 

Sir. it is necessary that we must realise that 
when we talk of imbalances, 

disparities and   inequalities,   very  little has 
been done in this regard. 

Literacy in our country in over 150 districts 
is less than 20 per cent, and if we consider the 
literacy among women, it is still less. Unless 
literacy increases, particularly among women, 
the future of this country is gloomy. We want 
only an economy of plenty and not an economy 
of scarcity. We find scarcity, shortages and 
price rise on one side, and inflation on the other. 
Even the basic needs of the people, about which 
we have been talking for years together, are not 
being met, and essential commodities are not 
being made available. Three years ago, 40 per 
cent of the people were living below the 
poverty-line. To-day it is estimated that the 
figure has gone up to 67 per cent. There was a 
sample survey the other day in Bengal and other 
places and it was found that it has gone up to 82 
per cent. You can understand the magnitude of 
the problem when the vulnerable sections of the 
society, the children of this country, the 
lactating mothers and expectant mothers, 60 per 
cent of them, are suffering from malnutrition, 
under-nutrition, anaemia and protein deficiency. 
What will be the future of this country ? It is for 
you to imagine. Again 20 per cent of these 67 
per cent are living under miserable conditions. 

I would like to say something about the hill 
tribes, about the people living in the hill areas, 
and the backward sections of the people. What 
has the Government done in this regard? (Time 
bell rings) I give a note of warning to the 
Government that if they neglect this area, 
particularly the newly carved hill States, as they 
are called, there is danger to the freedom of this 
country itself. 

Sir, the current wave of political unrest in this 
country is certainly because of the prolonged 
economic stagnation, shortages, price rise, 
inflation, growing unemployment and such 
other things. The reason again is, the promises 
are there but in performance, the Government 
has failed. 
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Sir, about administrative expenditure I and 
wasteful expenditure, it is high time that a 
serious note of this was taken. | To-day, if you 
see, it is a top-heavy ad- I ministration. In 
what way it should be \ brought down 
deserves serious consideration. 

I want to say one or two sentences about 
motor vehicles   and   motor   car economy.    
It is foolish  to  think  that cars are being used 
for luxury.    It  is out of necessity.    If you 
see the price of pertol to-day, it is only 95 
paise per litre; the other 2\ times is tax.    This 
tax structure is destroying the values of life in 
our society  and  in a  way dishonesty is 
being encouraged by this tax structure.   
There must be radical changes.   Sir.   about   
health   I   would like to say only this much 
that in this sacred land of ours, the quality of 
human life has been neglected completely.   I 
make a special appeal to you to include this 
in the core sector.    Now, with all our Health  
and  Medical care  programmes, 50 per cent 
of the people in the rural and difficult areas 
have not been covered.    Human resources of   
quality   and standard must be built up. 

Sir, the Minister has said something about 
the smugglers and smuggling. I would also 
like to say that we should see how to put 
down these smugglers and how to stop 
smuggling and how to find out their assets 
and how to tackle these people and take 
action against them. We have also to see as to 
how we should deal with the smuggled goods. 
These are all matters for serious consi-
deration. 

Then, Sir I would like to say something 
about the man-days lost. The other day I read 
somewhere in a statement that the man-days 
lost were about ten million or so. But I think 
that it must be more; it must be definitely 
more and it is not less than 15 to 20 million. 
We must understand the impact of this on the 
national economy, on production and 
progress. The Prime Minister has made an 
appeal recently that there should not be any 
strikes and it has also been said that workers' 
interests also should be safeguarded. The 

other day, Sir, the President of India suggested 
that there should be a moratorium on strikes 
for at least ten years. But, Sir, I would suggest 
that there should be a moratorium on strikes 
for five years and this is a must if we have to 
survive as a nation. But, at the same time, we 
must also safeguard the interests of the 
workers. 

Then,    Sir, 1   would like to mention 
something about my State, Karnataka. The 
resources of this State have gone up from Rs. 
19 crores to Rs. 59 crores during   the last three   
years. But   the Center's grant to the State has 
remained static and it is stagnant at Rs. 34 
crores. Sir, this State has always    maintained 
financial  discipline  and  the  needs and 
requirements of this State, the long-felt needs, 
must be met. Therefore, I would like the    
honourable    Minister to    do something in 
this regard and I   would also request him to 
see that the regional imbalances that are there 
are removed, that the irrigation projects are 
taken up and the Kudremukh project, the 
Hassan-Mangalore railway fine project, the 
harbour project  and the  fertilizer project are 
all taken up and implemented properly. 

Finally, Sir, I would like to say something 
about the Dearness Allowance. You must 
somehow make arrangements to pay the DA 
which is due to the Central Government 
employees because nothing has been done to 
increase the purchasing power of the people 
and it becomes very difficult for the employees 
to cope with the rising prices. Just as the 
Central Government employees are entitled to 
get increased DA, the State Government 
employees also have a right to get this. 

Sir, there is an ancient saying in our 
country: "Yatha raja tatha praja". Unless our 
leaders set an example of pure fife and 
character, nobility of leadership, the future of 
the country would I be dark and gloomy. What 
we see everywhere today is politics, the 
politics of opportunism, the politics of adven-
turism, the politics of survival, and, Sir, 
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zone one was spared from  the hike in excise 
duty given effect to from March 1, 1970.   The 
then prevailing rate of 25   paise a kg was   
continued.   Even   con-  ceding the gain flowing 
from last year's appreciation   of unit   value, a  
situation       coming in the industry's way after a 
de-       cade's near-stagnation on the price front, 
the hike of 15 paise a kg will robe the zone one 
estates of an opportunity to look to the future 
with confidence. The Finance  Ministry seems to  
have been too quick to cash in on the industry's 
year-old good fortunes. 

As for zone three, which consists of 
Darjeeling hill gardens, the industry has been 
urging for relief ever since the excise rate was 
marked up 200 per cent from 50 paise to Rs. 
1.50 per kg from March 1970. Sir, the 
production costs in hills are higher than that for 
plains and still the gardens have to contend with 
lower than the all-India average per hectare 
yield. The condition of Darjeeling gardens has 
continued to be much worse than that of any 
other area. 

Sir, 10 paise relief given to Darjeeling district 
has been no relief.   You know this from the 
facts I have placed before you.   On the contrary, 
the enhancement of excise duty by 15 paise for 
Cachar I   and Tripura tea estates will rather hin-
!  der the development of the tea industry j  in 
that area.    In the north-eastern re-,!   gion we 
have one industry known outside.    Excepting 
Oil, we have no other industry known outside. 
Sir, today when you were sitting in the Chair, 
you have heard the Minister in charge   of   Civil 
Supplies and  Industry.    While replying he 
could not name   one   industry   for which 
licence  has   been  issued   to   the entire north-
eastern region ... 

DR. K. MATHEW KURIAN: They do not 
want. 

SHRI N.  R.  CHOUDHURY:    Our 
position is that we have only one industry, 
that is, the tea industry, and every time we 
are shouting here in this House. The other 
day, while discussing the working of the 
Ministry  of Com- 

[Dr. K. Nagappa Alva] 

today, politics is polluted and adulterated and 
every attempt is made to collect money, to 
contest elections and then to continue in power 
for ever. 

Sir, I remember an article written by the 
Minister, Shri C. Subramaniam about six 
months ago to the "Gandhi Marg" journal 
wherein he has said that in spite of all the 
difficulties we must go ahead and build up the 
economy of the country and work for the 
progress of the country on Gandhian ideals. 

Sir, with prayers to Swami Viveka-nanda 
and Mahatma Gandhi, let me conclude by 
saying: 

"Let us arise, awake and march with strength 
and divinity towards the goal of achieving real 
freedom and independence and preserving 
democracy with all its noble values." 
Thank you, Sir. 

SHRI N. R. CHOUDHURY (As
sam) : Sir, while introducing the Bill,
the Minister announced certain tax relief.
Sir, any relief is always welcome and,
therefore, I also welcome such an
nouncements regarding relief by the
Minister. But I would have been hap
pier if the Minister could announce cer- 
tain reliefs in respect of the excise duty I
on tea.  

Sir, this time in the Budget only 10 paise 
relief has been allowed to tea industry of 
Darjeeling district of West Bengal. Sir, while 
doing that they have enhanced the excise duty on 
tea of Ca-char district of Assam and Tripura. Sir,  
by increasing 15 paise in that very backward 
region they have given relief of 10 paise to 
Darjeeling district of West Bengal. 

Sir, the proposals envisage an upward revision 
of excise duty for zone one by 15 paise a kg. 
This is a zone which comprises tea estates in 
Cachar, Tripura, etc. The yield in this part has 
traditionally remained far below the all-India 
average of 1300 kg per hectare although 
production costs have soared all these years. 
Precisely for this reason perhaps,    
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DR. K. MATHEW KURIAN : Second 
industry. . . (Interruptions). 

SHRI N. R. CHOUDHURY: Kindly don't 
disturb, Dr. Kurian. We are every time 
demanding take-over of the sick and closed 
tea industries. 

But the Commerce Ministry does not pay 
any heed to that. The tea magnates in 
Calcutta, the I.T.A. people, have got a lot of 
connections in Delhi and they are bungling 
the whole thing. Therefore, .the Government 
cannot take over the sick industry. 
Darjeeling is getting no relief from the 
present imposition of excise duty. In Cachar 
and Tripura, We are allowing some more 
industries to fall sick and close in order to 
allow people to start shouting "Take over the 
sick industries". My humble submission is 
that the Finance Minister should take note of 
it. He should review his proposal and 
consider whether some relief can be given to 
Zone I and Zone III tea estates. 

Sir, many things have been said and our 
Minister also claims that the anti-smuggling 
operation has been a grand success. Yes, Sir. 
Some success has been achieved. Everyone 
must admit that. Sir, regarding the price line, 
every time we are told that inflation has been 
checked and price line has been contained. 
My point is that the prices of foodgrains 
today when we are discussing this Finance 
Bill, are higher than what they were on the 
same date last year. Whatever may be the 
position of the general price level, the 
hardship of the people remains the same. So, 
We are concerned with the well being of the 
people. The food situation in the country 
remains as acute as it was last year. Sir, I had 
put a question in this House about the 
procurement of foodgrains and the 
arrangements for public distribution. Sir, 
what I learn from the reply does not satisfy 
me. We cannot be satisfied with such replies 
from the Government. The reply was given 
yesterday, the 7th May, in this House. The 
reply says : 

"Supplies from the public distribution 
system are intended to suppleT ment the 
availability in the open mar- 
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ket. The quantity of foodgrains required for 
the public distribution system during 1975 is 
dependent on various factors such as the 
demands from the State Governments, 
seasonal weather conditions, assessment of 
crops, availability of stocks in the States and 
the prevailing market conditions. It is, 
therefore, not possible to frame any precise 
quantitative estimate of requirements of 
public distribution system for 1975." 

This is how we are working. This is how we 
are discharging our duties. Though we have 
taken the responsibility of feeding 550 
million people, we cannot make an 
assessment of our requirement in order to 
meet the demands of the public distribution 
system. We I cannot make an assessment of 
the situa-I tion. (Time bell rings) I do not 
know how we are going to feed our people in 
the lean months if in the middle of May we 
cannot make an assessment of the situation. 

Sir, food situation in the country is still 
grave. Procurement position also is not very 
good. So, in the rainy season, we will have to 
suffer, particularly the deficit areas of the 
South, East and also Gujarat in the West. Sir, 
as you are aware, in Assam we had severe 
floods last year and as a result of that, lakhs 
of people were rendered homeless. I do not 
know whether the Members are aware of it. 
Even today, the people of Goalpara district 
and North Kamarup of Assam and people 
belonging to Majuli in the Upper Assam who 
were rendered homeless have not yet been re-
habilitated. They are still staying in camps. In 
that condition. Sir, the food situation this year 
in that part of the country will be very grave- 
Sir, unless we take effective measures, I am 
sure, there will be a repetition of the 1943 
Bengal Famine in Assam. So. it will be my 
earnest request to the Government, through 
you. Sir, that they should take effective and 
timely measures by providing timely supply 
of foodgrains in '  Assam. 
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Sir, there is one more point and that is very 
important, I must say. In the Korth Eastern 
Region, we must lake some steps for the 
security of the region. 

SHRI SUBRAMANIAN SWAMY: We 
cannot do that in this Finance Bill. 

SHRI N.  R. CHOUDHURY:    Can 
I not refer to it, Sir? 

THE VICE-CHAIRMAN (SHRI 
JAGDISH      PRASAD      MATHUR): 
Please continue your speech. 

SHRI N. R. CHOUDHURY: Sir, some 
time back, in Mizoram, they gave some notice 
that non-Mizos should vacate Mizoram. and 
we discussed that matter in this House. We 
were given an assurance by the Government 
that appropriate security measures will be 
taken there. But, after that. Sir, the top police 
officials were killed and a Government vehicle 
was used for committing those murders. And 
the killings of policemen are going on every 
now and then in Mizoram. Several cases have 
been reported in the Press. 

Sir, in Nagaland, we are having the 
President's rule. Now the Deputy Com-
missioner has issued a notice that all non-
Naga residents of Dimapur Subdivision 
should vacate Dimapur by the 10th of this 
month with all their movable property. Sir, 
today is 8th and day after tomorrow is 10th- 
And, accordingly, village chiefs, sub-divisional 
officers and all other officials have been given 
instructions either to destroy or to confiscate 
all their movable and immovable properties. 
This is the case. Now, this has appeared in the 
press and this is not by any rebel organisation 
but by Deputy Commissioner; and not by the 
State Government but when President's rule is 
there in Nagaland. Therefore, Sir, through you 
I would draw the attention of the Government 
to this matter and say that if it is a fact as the 
press report shows, they should take 
appropriate measures for the security of life 
and property of the people in Dimapur and 
Nagaland.   Sir. the   Raibari union    or 

something like that is an organisation of 
Cachhari people, who are the original settlers 
of that area. They have sent a representation to 
Government also requesting them to ask the 
local administration for the withdrawal of such 
orders. Sir, I suppose that we will Hear 
something from the Government side today 
itself because day after tomorrow is the 10th 
and any happenings there will not only be 
confined to Dimapur but spread to the entire 
North-Eastern Region. (Time Bell). If there is 
any such happening, there is the possibility of 
other places also being affected. Sir, this is a 
serious matter and I draw the attention of the 
Government through you to such quit notices 
being issued to non-Nagas in the Dimapur 
Sub-Division by the Deputy Commissioner. I 
also demand an inquiry into this matter by the 
Government and some statement by the 
Government. 

With these words, Sir, I support this Bill.   
Thank you, Sir. 

SHRI N. G. GORAY (Maharashtra): Sir, so 
many bouquets have been thrown at the 
Finance Minister by so many hon. Members 
that I hope that he will excuse me if I do not 
add mine to them. 

SHRI C. SUBRAMANIAM : I et me 
have some brickbats also. 

SHRI N. G. GORAY: Sir, I do not want to 
say that he has not done anything so far as the 
fiscal policies are concerned, but I do feel that 
we are still in the woods. References were 
made here that the price situation has 
improved, and we have succeeded in arresting 
the price spiral. Sir, I would like to say only 
this that while the prices were galloping 
almost to a crisis about three or four months 
back, what we have been able to achieve is 
this, that the prices have reached a sort of 
plateau and they are stagnant and they have 
been arrested. But. it is too early to say that 
we have been able to control the prices in 
such a manner that the common people can 
heave a sigh of relief. It is not so. I would like 
to point out that even while we are saying 
this. 
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the prices of oil, edible oil are creeping Up, 
once again. Sugar prices arc also tending to 
increase and that too at a time when we 
perhaps have an all-time record of sugar 
production in this country. This is a very 
strange phenomenon. Even in the field of 
edible oils, Sir, I would like to point out that 
we are told that so far as rape seed is 
concerned, this year there is a record crop 
and in spite of such a record crop, the oil 
prices are increasing. These are danger 
signals. 

Sir, I would like to stress the fact that 
three key sectors, which the Finance 
Minister had mentioned in his Budget 
Speech, namely, food, energy and irrigation, 
should get more attention than they are 
getting at present. 

Sir, take the food situation. After all, in 
spite of very favourable rabi season, what is 
the production ? The production is not very 
high. We are just making some headway and 
so far as procurement is concerned it is too 
early to say whether we shall be able to reach 
the targets we have set for ourselves— 4.5 
million for kharif and 5.5 million for rabi. 
We are miles far away from the target set and 
I do not know, looking at the resistance of the 
peasants to sell their wheat at the price that is 
laid down by the Government, whether it 
shall be possible for us to reach the target at 
all. Supposing we do not reach the target, 
supposing the monsoon this year is not as 
good as it was last year, what will happen to 
the stability in the prices? Once again we 
shall be in a crisis, in a very critical position. 
So, I think that every care will have to be 
taken to see that in spite of the resistance of 
the peasants we shall have to procure as 
much food as possible and try our best to 
reach the targets. We shall have to persuade 
the States to reach the targets. They cannot 
have soft options so far as procurement of 
food-grains is concerned. 

Now let us think about electricity. You 
will find, in the whole of Tamil Nadu there is 
almost hundred per cent cut or 75 per cent 
cut in electricity. In my state of Maharashtra 
there has been 

 nearly   55   per cent  cut in   electricity. 
 What effect does it have on our production 
capacity? The wage goods that we want to 
produce, cloth and other items, the production 
automatically comes down and there is 
scarcity in the market, so, electricity also   is 
in short supply. 

About fuel, the situation is a little better 
because the Bombay High has been showing 
some signs of hope and 1 have every hope 
tha'i as we go on dredging it will be possible 
for us to reach our target in the near future. 
But I am afraid that what is happening in 
Bombay High has again made us complacent. 
Complacency seems to be endemic. It seems 
that    whatever    little happens it 

 makes us complacent and we have be-
come complacent on the fuel front because 
when crude oil was in short supply, it had 
become very costly, we were thinking in 
terms of utilising coal. I do not know what 
has happened to those schemes, whether all 
our attention has been diverted to the 
Bombay High and we have stopped thinking 
about utilising our coal of which we have 
abundance in this country. Whether all those 
schemes of turning coal into fuel oil have 
been dropped I do not know but I think it will 
be a very unwise policy if we gave up this 
search for producing oil from coal and utilis-
ing all the material which is in abundance in 
this country. 

Sir, looking to the countryside, many 
Members here have referred to the lot of the 
common man but I would like to concretise 
the whole thing, I would like to spotlight it, I 
would like to bring to the attention of the 
Finance Minister this fact that nothing less 
than pauperisation of the small peasant is 
going on. In the State of Maharashtra 
thousands of farmers are undergoing such 
conditions. They are driven away from their 
land. Their lands are mortgaged. They are 
neck deep in debts. Their properties are being 
attached because it is not possible for them to 
repay the loans that have been given to them 
by the cooperative societies and by other 
financial institutions. 
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So we shall have to devote more attention to 
this fact because they form nearly 75 per cent 
of our peasant population.   Either we shall 
have to say that all these people will be 
dispossessed and their   lands   will   be   
brought   together under  collectivised  farming  
or  co-operative farming or big farmers will   be 
given more lands because they have the means 
to till the land.    Either this pattern   will  have  
to   be  followed   or  we shall have to see that 
small farmers are assisted in every manner.   
Sir, I am talking specially of those farmers who 
are tilling lands in the rainfed areas.   They are 
going down the scale while you see those lands 
which are irrigated are making  the  farmers   
richer   and  richer.    I am in no way envying 
those farmers but I am saying that it is creating 
an imbalance in the rural economy because 
those people who get all the irrigation facilities 
and other facilities are getting the best from our 
economy and those who have not those 
facilities are going under.    This process will 
have   to   be stopped otherwise what will 
happen   is that there will be lot of discontent in 
the rural side and the other result wilt be that 
from the rural area, people will begin to flock 
towards the cities.    Sir, that has been a 
phenomenon which was mentioned here that 
cities like Calcutta, Delhi,    Bombay,    
Madras,    Bangalore, have    been    swelling.    
A    phenomenal growth of these cities has taken 
place during the last 10 years and the Govern-
ment does not know how to stop this flow.    
This  is  what is   happening   in Bombay.   The 
slums are growing. Discontent is growing.   
Unless you stop this flow and unless you create 
an economy in  which it  becomes  possible  for   
the common peasant to stay where he   is, this  
flow is going to  increase and become,   
perhaps,  a flood.    This  is    the danger that I 
see and I would like  the Finance Minister to 
devote more attention to this particular 
problem. 

One more problem that I would like to 
bring to his notice is the lack of national policy 
so Tar as wages and incomes are concerned.   
Sir, every section is try- 

ing for its own betterment.   In the State of 
Maharashtra, a strike is   going   on. Lakhs of 
Government employees are involved and today 
is the twentieth day. The strike is going on 
unabated.    And what is the demand?   The 
demand  is that their wages must be equal to the 
wages that the Central Government employees 
are getting. How can you object to   this   
demand,    because the Central Government 
employee is the next door neighbour to the 
State Government em-   • ployee and the State 
Government employe is the next door 
neighbour to the employee of the Bombay 
Corporation or i  Poona   Corporation or the 
employee in ,   the Zila Parishad?    So far as 
this demand is concerned that there should be 
equal wages for equal work, it cannot be 
resisted; it cannot be condemned.   But i  the 
fact is that it cannot be met also i  because the 
States have not the financial resources.    What 
is   to happen   then ? I   Sir,   1   will give   you   
an   instance.    I i  talked about the rural poor.    
What is the per capita income of the rural poor 
? Per capita income is Rs. 219 per year and you 
will find that the city workers are striking 
because they want no  less than Rs. 400 per 
month or more than that if they can get it.   
Now look at this. What a great chasm?    What    
a    wide gap ?    Now what will happen  is that 
there  will  be a class  stratification  and there   
will   be   discontent    among    the classes.    
Only  yesterday we  were  told here  that   a  
certain   maharani   had   a necklace worth  
about   two   crores   of   * rupees  and, perhaps,  
the  total amount which is in her possession will 
come to about Rs. 50 crores.    On the one side 
we have  got wealth  like this; on   the other 
side we have got women who are being sold  in 
the  market  for prostitution because there is 
nothing to   eat at home.    I am not 
exaggerating, Sir, be-   . cause I know that a 
certain police officer in Chattisgarh area said 
that there is not a day on which a woman is not 
lifted or abducted and sold in   the   Bombay 
markets.    The same thing is happening in the 
eastern districts of U.P.    This is happening 
when we are talking of   the    * International  
Women's Year.    We   are talking of the great 
esteem in which we hold   our   women-folk   in   
India.    AH 
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these are inevitable results of poverty. 1 
would like to ask the Finance Minister, 
unless we do something concretely to remove 
this poverty, how it will be possible for us to 
break through this critical situation that the 
country is facing today. 
So many people talk here about taxes, ceiling 
on land and what not.   I would like to mention 
one factor which nobody seems   to   have   
mentioned.    What   is happening  to  our    
morals?   Somebody talked of corruption, but 
what does it mean really ?    There is  so   
much   of corruption that only to day I saw in a 
paper which is published from Paris in which 
some American opinion was expressed—it is 
likely to come up in this House within  the   
next   two  or three days—and they have said 
that there arc forty   American   companies   in   
India which are regularly paying monthly in-
stalments to the biggest officers   in the Indian 
Government or in the administration.   Now, 
this is what is happening right from the biggest 
officer to the peon or a Chaprasi.    Only the   
day   before yesterday   when   the   Central   
Railway Consultative Committee held its 
sitting, one Member from Lok Sabha said  in 
the presence of the General Manager of the 
Central Railway that if you want to purchase a 
long-distance ticket in V.T.— Victoria 
Terminus—you will   have   to give Rs. 20 per 
ticket in addition.  This is what is happening.   
Even for a long distance railway ticket you 
have to paA Rs. 20 per ticket.   Here they say 
the; have to pay so much money to the big gest 
officers in the Government of India This is the 
picture.   This is a very sor did picture and, 
therefore, sometimes feel that all our 
calculations about ou financial resources and 
all that are pel haps irrelevant.    Perhaps it is 
not re< at all.   All this unaccounted monev. 
ths is, black money,   nowhere   comes inl the 
picture, but it comes into the mark and  it plays 
havoc with  our econom Unless this is stopried 
I do not see ho prices can really be controlled.   
Whe ever a suggestion for demonetisation w 
made,  it was turned  down  and  aga in the 
Lok Sabha while speaking on t Finance Bill 
somebody made the suggs tion.    Again, the 
Finance Minister h 

turned it down.   It is all right that you do not 
accept this particular suggestion, but what is the 
alternative that you have got?    You want that 
there should be more production in agriculure, 
in industry   and   in  so many other places, but 
how do you increase production ? How do you 
get the will to produce more ? If your idea is to 
get easy money, then scarcity is a very good 
thing.    If goods are scarce, then it is easier to 
get money like    that.    For    this    I suppose    
the Finance Minister must really appeal to all 
the sections in the House and outside. There is 
this idea of a moratorium on strikes which was 
first initiated by our President and some other 
Members have supported it.    I  also support it.    
Why are you not having a national consensus 
on this?   We must get out of this critical 
situation and if we want to get out of it then 
everybody will have to work harder and at least 
more honestly. Yuu will be surprised if I tell 
you that near Poona  there   is   a  military   
depot,   the Dehu Road  depot,   where the   
officers told me that a wagon   of   ammunition 
which   was unloaded   within   forty-five i  
minutes during the British   days,   now takes 
three hours to unload.   People do not want to 
work.   This is the mentality everywhere.    I 
will have no   hesitation in    joining    hands    
with the    Finance Minister in appealing to the 
people that i  this sort of crazy economy cannot 
work I  at all. 
You  do   not  want   to  put  anything in,   but   
you   want   to   take   a lot of things out.    It is 
not possible.    If there are no inputs, how can 
there be any output which you want to  share ?    
Once they   produce    more,    of   course,   the 
workers will have the right to demand that their 
share should be larger.    But when there is no 
work at all and when everybody is trying to  
divide the cake which is not growing, naturally 
there is going  to  be some   sort   of   a conflict, 
some sort of a confrontation, some sort of a 
class war, whatever you may call !  it.    But it 
will be only at the cost of national good and 
welfare. 

So, I would say that so far as this ' year's 
financial picture is concerned, it i  is not one  of 
hope, but it is not one 
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of despair, also. We are moving in a sort of 
twilight. If we want to get out of it, bolder 
decisions will have to be taken; more courage 
will have to be shown and there ought to be a 
consensus so far as production is concerned- 

This is all that I have to say. 

SHRI C. SUBRAMANIAM : As the last 
speaker mentioned, there have been not only 
bouquets, there have been brickbats also and 
sometimes there have been brickbats hidden 
in bouquets also. Not only the Members but 
the whole nation is concerned with the state 
of the economy. And I greatly welcome the 
sentiments expressed by Shri Goray with 
regard to the various steps that have got to be 
taken for the purpose of getting out of the 
difficult situation in which we find ourselves. 

Shri Sardesai who initiated the debate 
seemed to assume that we are happy about the 
situation prevailing, that we are very 
complacent about it. Far from it. On the other 
hand, we are also greatly concerned over the 
existing situation. We are trying to see that the 
future situation does not deteriorate, but that 
on the other hand it improves. 

As far as inflation is concerned, naturally 
that is one of the priority areas where we have 
got to take action, and we have taken action; 
we have taken some bard decisions there. We 
have received protests from various quarters, 
may be even genuine protests. But when we 
are dealing with a very difficult situation, to 
expect that everything would be normal, that 
everybody would have a convenient situation 
and would not be confronted with difficulties 
is to expect the impossibility. And a package 
of measures has been taken in trying to have 
fiscal discipline, monetary discipline, imposed 
not only on the various Ministries of the 
Central Government but on the various 
agencies of the Central Government also. And 
those disciplines have to be observed by the 
State Governments also. It was the first part of 
our exercise to have a fiscal, monetary, 
discipline within the governmental 

system. The second area was the private 
sector where commercial credit was restricted 
both for industrial purposes and for trading 
purposes. Naturally, in that process, some of 
the units might have been affected even with 
regard to production. But taking the situation 
as a whole we have to evolve, and we have 
evolved also, a credit policy wherein we have 
indicated to the monetary institutions, banks 
and other institutions to observe certain 
priorities to channelise commercial credit. 

Then the third area is the illegitimate sector, 
that is, the black money which is now 
described as a parallel economy. There also we 
have taken some strong decisions. Not merely 
decisions, we have taken some action also. 
All this has resulted in the stabilisation of 
prices which has resulted in a downward trend 
particularly during the last six months. 

SHRI   SUBRAMANIAN   SWAMY: 
Black money is the main economy, not parallel 
economy. 

SHRI C. SUBRAMANIAM : Mr. 
Subramanian Swamy mentioned about 
seasonal trend. I am glad he accepted the 
correction immediately that this was only a 
seasonal trend. But I had looked into the 
statistics. 1 find for the last two years, even 
during the season, when the prices should 
have been falling the prices were rapidly 
rising. Therefore, it was the reversal of that 
trend which is important, namely, at least 
during the season where the prices have to 
come down they started going down. Also the 
other normal pattern, from May onwards the 
lean season begins. During the next four or 
five months the prices have always started 
going up. What is now important is not that 
we can arrest the prices completely from 
rising during this lean season but to see that it 
does not go beyond a certain limit. This will 
have to be our endeavour. And all this has 
been achieved by, what I would call, a 
negative approach, by restraining money 
supply. It is just like artificially bringing down 
the temperature of the patient. Unless the 
basic   malady   is   removed, again   the- 
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prices would start going up. And it is there 
that I am in full agreement with hon"ble 
Members that unless we have increased 
production we are not going to solve the 
problem. 

Coming to scarcity, here also we have to 
identify the priorities. Where are we going to 
get the resources for the purpose of increasing 
production ? Shri Goray pointed out that the 
Government have identified these priority 
areas as food and energy. Naturally, when we 
recognise food and energy, all those which are 
associated with that also, which are necessary 
for the purpose of food production, 
agricultural production and energy generation, 
will have to be taken into account like 
irrigation, fertilisers, pesticides and various 
other things. Therefore, it is this area which 
we have to recognise. In the Budget, both in 
the Central Budget and in the State Budgets, 
we have given priorities to these two areas. It 
is not merely the allocation of resources which 
would deliver the goods. On the other hand, 
what is more important is how they are going 
to use these allocated resources to the best 
advantage so that the implementation of the 
projects goes forward with greater dynamism 
than we have had so far. This is the attempt 
which we are making in all the areas. I need 
not go into the details of agricultural 
production because that itself will take quite a 
long time. But I can give this assurance to this 
House that we have tried to identify the 
deficiencies that had arisen during the last 
four or five years. We are trying to rectify 
those defects and deficiencies so that the 
agricultural production goes on increasing. 

Tn the same way in the energy sector also 
we have tried to see that all the three areas of 
energy production, particularly I am talking 
about electricity— hvdro-electricity, thermal 
electricity and also nuclear power—in all 
these areas we are trying to speed up the 
process and also undertake new projects so 
that the gap that has come about with regard 
to the need and the supply is filled un as 
quickly as possible. As a matter of fact. I am 
sure the hon. House is already aware that 
nearlv 1.800 MW have been added during 
1974-75 and another 

2,500 MW will be added during this year. But 
all these go only to reach the Fourth Plan 
target, and that is the real difficulty. 
Therefore, we have got to be careful to see 
that particularly the power projects are taken 
up in a big way, and it is in this that we are 
trying to strike a new path, that is, erection of 
super-thermal power stations at coal pit-
heads. It is one of the mam projects that we 
have taken up. Already the project reports 
have been prepared for six locations and these 
have been presented to the World Bank. And 
fortunately, the World Bank has responded to 
this favourably. I am hoping that at least one 
project would be taken up during this year. 
The programme I have given to the World 
Bank is one project during this year, two 
projects next year and two more projects the 
year after that. At the same time, we are 
looking into the bigger hydro-electric projects 
also. In the nuclear area also, we are trying to 
improve our capability to establish more and 
more power plants. 

SHRI SUBRAMANIAN SWAMY: How ? 
You are falling behind in all the targets of 
nuclear power. How can you say you are 
trying to improve ? 
SHRI      C.     SUBRAMANIAM :     1 
knew my friend would immediately jump i   
up.    It   is   mainly    because    unfortu-I  
nately   we   have   been   dependent upon j 
collaboration    till    now    with    various 
foreign countries because it is  a  completely    
new    technology.     Fortunately now we are 
becoming self-reliant even in that area and that 
is what gives us confidence.   Therefore, if we 
have been slipping, and I do agree we have 
been slipping, it is mainly because we had not 
mastered   that   technology   fully.    But now 
I can  say  with   some   confidence that we 
have mastered it and that is why I am saying 
that even with  regard   to nuclear power, we 
need not fall behind our   targets.    This   
naturally    depends, particularly    thermal    
power    depends, upon coal production.   
Apart from thermal power, coal is fuel for 
various other i  purposes also.   Therefore, 
production of j  coal also has been given the 
hichest nrio-|   rity.    I am glad   to inform the   
House I   that during 1974-75—in the other 
House 
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I gave the figure of coal production as 88 
million tonnes, that is, it had increased from 
78 million tonnes to 88 million tonnes; but the 
final figure has now come—coal production 
has gone beyond 90 million tonnes. As a 
matter of fact, this answers the criticism of 
many well-meaning friends that 
nationalisation will always be a disaster and 
there cannot be any increased production 
particularly when nationalisation is done. 
And I want to make this assertion here that 
but for the fact we nationalised and 
rationalised our coal mining, it would not 
have been possible to have this higher level 
of production from 78 million tonnes to 90 
million tonnes. We have further programmed 
that during this year we shall increase it by 
another 10 million tonnes, to reach the target 
of 100 million tonnes. Therefore, that area is 
also being taken care of. 

I am glad Mr. Goray mentioned about 
alternative sources of energy, and said 
we should not be content with merely 
what we have already. In this connec 
tion, he mentioned about the Bombay 
High and the hopes that it has generat 
ed. It is not merely a hope, it is now a 
positive fact, and we are also exploring 
in other areas, in the Kutch area, in the 
Bay of Bengal and near the Pamban re 
gion. Fortunately in these areas the pro 
spects are quite bright. Therefore, as 
far as oil is concerned, perhaps we may 
be able not only to see that we have 
what we need to-day, but we may per 
haps be able to meet the future require 
ments also from our own resources. For 
that assertion we will have to wait a lit 
tle more, but it is quite promising. But 
at the same time, we do realise that we 
should not be content with these tradi 
tional sources of energy, but we have to 
go in for alternative sources of energy. 
And the- ' we have taken up quite a 
few pr I am sure hon.   Members 
are s ....e mat we have a Science and 
Technology Plan in which high priority has 
been given for the development of these 
alternative sources of energy. 

And this includes solar energy, conversion 
of coal into gas and liquid. All these things 
are being taken up and in 

 these areas also we are havig very fruit 
ful   co-operation, in some   cases   with 
USSR and with    other   countries also. 
Taking into account the scientific talent we 
have and their numbers also, I am 
confident, provided they are given the 
chance, the development of these alter- 
native sources of energy seems to have a 
promising future. 

 
 

SHRI N. G. GORAY : Are you sure j  
that the scheme of getting oil from coal 

has not been dropped? 
      SHRI   C. SUBRAMANIAM :   It has not 
been dropped.  This is not a new attempt we 
are  making.   This   has been attempted in 
various other countries also. Germany 
depended on oil from coal to run their war. 
But it is the costliest form of producing oil.   
But I am sure that is j  not the end of the 
invention or technology.   I am sure it can 
further be im-.  proved so that it becomes a 
little more cheap.   We have not given it up. 
Gasification is much more important.    It is i  
easier to carry electricity than coal and it is 
easier to carry gas from one point to j  another 
point than coal.    All these are j   kept in 
mind.   Not only research pro-I  jects are 
being taken up.   But other explorations as to 
how to bring this about are also being 
attempted. Therefore, in this context, it is not 
because prises have started falling for the last 
few months, but it is because of the positive 
factors that I am saying that it may be 
possible for us to get out of the difficult situa-
tion.    All  these   require   devoted  effort and 
I am glad Shri  Goray underlined this aspect.   
You connot work less and get more.   It is an 
impossible situation and this is where    
dedicated and committed work is  required by 
the   entire |  nation.   I hope, particularly 
taking into ;   account  the  challenges  with  
which  we !  are faced, this atmosphere will 
be created and that atmosphere will have to be 
created by all the political parties and by the 
nation as a whole.  I hope, apart from any 
other thing, at least for this purpose there will 
be unity of approach by all the political 
parlies, leave alone 1   other matters.   This is 
one aspect of it. 
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Then, naturally, the question was put to 
me: What about our self-reliance and your 
proclamation about zero net aid by the end of 
the Fifth Plan? 

SHRI SUBRAMANIAN SWAMY: Yes. 

SHRI C.  SUBRAMANIAM :    I   do 
agree we had proclaimed that. But Shri 
Subramanian Swamy is aware of the dramatic 
changes that have taken place in the world 
economy during the last two-three years. In 
1974-75 we had to pay over one billion 
dollars for our import of crude. We had "to 
pay another one billion for import of food. For 
the same fertilizer we have to pay 700 million 
dollars extra. The net outflow is round about 
2,500 million dollars. Instead of inflow of aid 
during the first year plan, the situation now is 
one of net outflow of resources from a country 
like ours. This has happened in the other 
developing countries. This way it is not a thing 
which we can control or which we can change. 
This is where global and international action 
is called for. .. 

SHRI SUBRAMANIAN SWAMY: That 
means you are giving up the objective. 

SHRI C. SUBRAMANIAM: I am not 
ashamed if it. It is not possible now to reach 
that goal. If the world situation has changed, 
there is nothing to be ashamed of. 

SHRI   SUBRAMANIAN   SWAMY: 
This is something to be ashamed of because 
the country can attain that objective, but you 
are not able to realise that goal. 

SHRI C. SUBRAMANIAM: I am sure he 
will improve. At his age I was also as 
impatient as he is now. Therefore, I am not 
surprised at this. We are particularly taking 
into account the international situation that 
has developed. I do not think that Shri Swamy 
by any stretch if imagination will say that 
Indira  Gandhi has  brought  about this 

international situation. He may talk about the 
national situation. Therefore, .  

SHRI   SUBRAMANIAN   SWAMY: 
I can say that Mrs. Indira Gandhi cannot cope 
with the situation. 

SHRI C. SUBRAMANIAM : That is a 
different thing. I hope you at least would be 
able to do something sometime later. 

SHRI SUBRAMANIAN SWAMY: We 
would be able to do much better. 

i 

SHRI C. SUBRAMANIAM : Therefore, 
Sir, it is a question of the international 
situation and in this international situation, 
you know the forces that are working, the 
powerful forces which are working, one 
contradicting and conflicting with the other 
and it is in this difficult world that we have to 
function as best as possible. And, Sir, fortu-
nately, we have a leader who can make an 
impression even in this world. But I feel Mr. 
Subramanian Swamy would not be glad. He 
will be glad only if he degrades our leaders; he 
will be glad only if he defames our leaders; 
otherwise, he will not be satisfied at all. He 
gets satisfaction only by doing these things. 
After all, we must know what has happened in 
the Commonwealth Conference. We must also 
know the leadership given by our Prime 
Minister. Of course, it is praise by others and 
Mr. Swamy would not, even in his dream, 
think of saying, 'Oh. perhaps our Prime 
Minister is also capable of giving leadership.". 

SHRI   SUBRAMANIAN   SWAMY: 
T supported the stand   on   the   nuclear test. 

SHRT    C.    SUBRAMANIAM:    All 
right.   Leave me alone now. If you have got 
to say anything, you can say later. 

'Therefore, I was telling that it is a question 
of the international situation and in this 
difficult international situation, you have also 
to bring about a situation in which the interests 
of the developing countries will be protected, 
not only the interests of India, but also 
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of the other developing countries. This is also 
one of the main concerns of ours and I am sure 
that in this also we are making some progress 
under our Prime Minister which would satisfy 
everybody. In the various international 
conferences, India is making a contribution, a 
valuable contribution, of which, if only you 
take an unprejudiced view, you can be a little 
proud, leaving alone the party politics. Even in 
this regard also, we are trying to do our best so 
that a situation is brought about when this 
burden, which has come about because of the 
oil crisis and, much more than that, the 
monetary crisis which came about even before 
the oil crisis, is reduced and the problem is 
properly solved and a new monetary system 
and a new exchange system come about when 
it would be possible, particularly for the 
developing countries, to have some sort of an 
assistance from the various forces in the world 
today, particularly from the developed 
countries and when it would be possible for 
India and countries like India to have, at least 
during the transitional stage, the help and 
assistance and transfer of resources from the 
other countries. But, apart from that, simply to 
be depending upon the assistance of others is 
not going to help us and that is why we should 
develop our own resources as much as pos-
sible and it is on that basis only that we are 
identifying our priorities and going forward as 
best as possible to see that we reach the targets 
at least in the priority sectors.   This is the 
position. 

But we have naturally to depend upon the 
imported raw materials and equipment to a 
certain extent at least for which we have got to 
pay. So, we expect some assistance from 
abroad. But that may not be adequate. 
Therefore, this has got to be met by our own 
exports and our capacity to export will have to 
be built up and it is in this area that we can do 
better, apart from the other areas, and it is here 
only that we have to be little more pragmatic 
rather than rigid in regard to our approach to 
industrial development and the Government 
has taken the decision that as far 

I as the export-oriented industries are 
concerned, the various limitations, which we 
are putting on the other industries, would 
not be applicable and, therefore, let us hope 
that we take advantage of the situation to 
produce goods in our country which would 
have a market abroad and this is what we 
are attempting to do today. And, if we take 
advantage of the situation which is 
developing in the European countries and 
the situation which has developed in the 
Middle-East with its new riches, I have no 
doubt in my mind that we can have several 
resources for export, firstly, by way of 
materials, secondly, by way of human 
materials   and   resources,    and thirdly, by 
way of expertise, particularly consultancy 
services and engineering services, which we 
can provide to these nations. 

And all those areas are being explored 
today and I hope that our foreign exchange 
requirements also, however much we may 
cut down these requirements —a certain 
order of requirement will be there and it 
may also increase as we go on expanding 
our activities, and to that extent it should be 
possible to utilize our own resources and 
our own technical manpower and scientific 
manpower and also go on increasing our 
export earnings. 

In that connection. I was looking into some 
of the figures. Mr.    Subramanian Swamy, I 
think, as an economist should have gone 
into the fiugures before making his 
statement. For example, he made the 
statement that in 1974-75 it was only 4 per 
cent increase in real terms. I do not know 
wherefrom he got the figures. For 1974-75, 
from April to October, it J  was 6.4 per cent, 
and if anvthing it has improved during the 
subsequent period.   and in value terms it 
was ... (Intemip-   tions),    It was a good 
year.    But I do agree that even this is not 
good enough.. 

SHRI   SUBRAMANIAN    SWAMY: 
Sir,...  

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR) : Let him   
finish. 
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SHRI    C.    SUBRAMANIAM : Are you 
justified in interrupting me in the middle of 
a sentence ?    What do you want to say ? 
Let me hear. 

SHRI SUBRAMANIAN SWAMY: I said 
that for the last year, 1973-74, I got the 
figures from the publication of your Ministry, 
the Economic Survey, which says that the real 
export volume grew by 2 per cent per year, 
and the 1974-75 figures are available with 
you only, not to anybody else. 

SHRI C. SUBRAMANIAM : I was talking 
about the current situation; you are talking 
history ... (Interruptions). It is all right. 

I am saying that the picture is not so bad as 
the hon. Member would look it to be, but it is 
slightly better. But I do agree that we have to 
improve our performance further, and that 
would be our endeavour. Therefore, it is not a 
question of complacency. On the other hand, 
we completely realise the responsibility of the 
Government and the nation for the purpose of 
meeting the situation. 

Sir, before, I go to deal with the mud which 
was thrown by various hon. Members, I 
thought I would finish other things first. 

Another point was made from my side with 
regard to some World Bank agreement in 
respect of the Rajasthan Canal. I went through 
the text of the speech. I found that this is 
compromising our sovereignty. I tried to look 
into it from what point of view this statement 
has been made. But certainly after going 
through the agreement, I could not find any 
basis for that statement. But if the hon. 
Member would point out the object of it, 
certainly I would be prepared to look into. 
Certainly any assistance we receive from 
outside should not be at the cost of our 
sovereignty or even of our self-respect. There-
fore, this has to be kept in mind. But I have 
gone through it and I have not found any basis 
for it. 

Then, another point was made by Dr. 
Kurian that it is not due to any extra effort 
which has been put in by the Department that 
there has been a larger yield of income-tax 
and other taxes, but it is the inflationary buo-
yancy that has brought it. The inflationary 
buoyancy might have contributed to some 
extent to this, but that is not the whole story. 
The Opposition may not like to give any 
credit to Ministers for anything, but at least 
the officials and the various other machineries 
which are working for the Government should 
be given credit where credit is due. 

I have gone into the facts and figures with 
regard to collection and for the benefit of Dr. 
Kurian and other hon. Members also, I would 
like to tell the House that it is not just the 
traditional thing of tax deducted at source. 
There are various things which have given the 
increase. Tax deducted at sources from 
salaries has gone up from 158.23 crores to 
160.35 crores. It is an increase of 2.12 crores. 
Tax deducted at source from payment's made 
to the contractors and sub-contractors has 
gone up from 18.15 crores to 18.27 crores 
representing an increase of only 0.12 crores. 
The tax deducted at source from dividends has 
gone down from 56.33 crores to 45.83 crores. 
It is minus 10.5 crores. The area in which they 
have put in a great effort is with regard to 
advance tax which has gone up from 761 
crores to 988 crores. Self assessment tax has 
gone up from 140 crores to 179 crores. 
Miscellaneous collec'cions have gone down. 
The major increase in collection during 1974-
75 is in respect of advance tax. This has been 
brought about by timely issue of advance tax 
notices and upward revision of initial advance 
tax payments wherever called for. Similarly, 
vigorous enforcement of the provision 
regarding self-assessment has obliged 
assessees to pay self-assessment tax. In other 
words, though, to a large extent, large 
collections may be due to inflation, stricter 
watch over 'tax payers' compliance with the 
statutory obligations and enforcement by the 
collection machinery are the major 
contributory factors.   I would like to give one 
other 
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figure with regard to assessment disposed of. 
The assessment disposed of in 1973-74 was 
34.36 lakhs. In 1974-75. it was 38.48 lakhs. It 
is 12% increase. The number of new assessees 
added in 1973-74 is 64.126. 
IMR. DEPUTY CHAIRMAN in the Chair.] We 
also try to find out where people are avoiding 
tax by the method of making surveys. During 
1973-74. 64,126 new assessees were added. In 
1974-75—upto February 1975—1,24,652 new 
assessees have been added to the list. Number 
of searches increased from 538 to 2024. The 
value of assets seized increased from 4 crores 
to 17 crores. Therefore. I am sure 'that Dr. 
Kurian would agree that it is not just the 
inflationary tendency which has brought about 
this greater yield in the income-tax. On the 
other hand, I would like to pay a tribute on 
this oc-cassion to the Income-Tax 
Departments and also to the Excise 
Department for the devoted work they have 
done and for the hard work that they have put 
in for the purpose of seeing that not only do 
they reach the target but they over-reach the 
target. In every case, they have over-reached 
the target. Even when there were revised 
estimates, even the revised estimates have 
been exceeded in many cases, Therefore, I am 
sure that not only Dr. Kurian but the whole 
House will like to have a word of appreciation 
for the Department. 

Now, I would like to go to the various 
allegations that have been made. I was really 
surprised when Dr. Kurian also indulged in it 
because even though I may differ from his 
point of view. I always listen to him with 
great attention as he always concentrates on 
principles, policies and programmes. I think, 
as far as I remember, this is the first time 
when he has descended to the general level of 
attacking individuals. If he has positive facts 
and if he can prove the allegations, certainly 
he is entitled to make them. He is not only 
entitled, but he can also seek redress on that 
basis. 

DR. K. MATHEW KURIAN: Your 
speech   is   very   cleverly worded.    The 
allegations made by me yesterday were 

based on concrete facts including photo 
graphs. I did not make any al 
legation from nowhere. Also, I did not 
make the allegation out of context. I 
was referring to .................  

SHRI C. SUBRAMANIAM: T am not 
going to leave by just making general 
remarks. I am going into the details. After 
that, let me hear your explanation, if you have 
the explanation. [ am glad you have taken up 
the chal-4 P.M. 
lenge. Now, Sir, let me go into what he has 
said. I would like to read the text of his 
speech. Sir, I am quoting Dr.  Mathew 
Kurian's speech: 

"But the Finance Minister, Mr. Chavan, 
at an inter-Ministerial meeting earlier, in a 
surprising manner had given the signal for 
arrests under MISA leaving the rest to God 
and to the judiciary." 

It is all right, he is entitled to make that.    
He further says: 

"Instead of taking effective precau-
tionary measures. Government went ahead 
with a political motive of making political 
capital, by giving information to the 
smugglers to get away, to see that they got 
themselves at large." 

This is the first allegation which he has 
made—"by giving information to the 
smugglers to get away, to see that they got 
themselves at large." And he does not leave it 
there. He comes to a particular person.    He 
says : 

"Prior informaion was given to the 
smugglers by Mr. Chavan before pre-
ventive action was taken." 

Sir, I would like to know: On what basis, the 
hon. Member has made this allegation? Of 
course, when my colleague intervened later 
on, he said, "I am reading from the Blitz." I 
carefully went through both the issues of the 
Blitz to which he has referred and there is 
absolutely nothing with reference to Mr. 
Chavan, therefore I would like the hon. 
Member to say on what basis is he defaming a 
respected  colleague    of 
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mine, who has served the country so well 
and who has also functioned as Finance 
Minister for the last four years without any 
blemish and who has done so much service. 
And, Sir, to come and say on the floor of 
the House that 'prior information was given 
to the smugglers by Mr. Chavan before pre-
ventive action was taken', to say the least, 
he should apologise if he has no facts to 
substantiate it  (Interruptions). Otherwise, 1 
would not call him a gentleman. 

DR. K. MATHEW KURIAN: If you read 
the proceedings, if you read the Blitz story, 
you will come to the conclusion yourself. 

SHRI C. SUBRAMANIAM : Then, Sir, 
he says: 

"They did not even take care or they did 
not even take preventive measures to see 
that people like Coolie Mastan cannot get 
away from the clutches so easily as they 
have been able to do now." 

I   would   like   to   say,   Sir,   as a mat-ter of 
fact, as soon as the Ordinance  j was issued, if   
I   remember right,    20 i warrants were issued 
from the Central  \ Government for the 
purpose of arrest-   J ing the   kings of   
smugglers.     Out   of them. 19 were rounded 
up within just a few days.    And  one person 
even  earlier  was  in  Nepal.    It was  known 
to us.   But we thought it should be on record 
and. therefore, a warrant was issued  against 
him.    Therefore, where    is the question of    
their    being informed earlier and their being 
asked   to   bolt away?    If 19 top smugglers, 
out of 20 against whom warrants    were    
issued, were arrested, I do not know how the 
hon. Member is justified in saying that Mr   
Chavan    gave    information     and Coolie   
Mastan   and others were asked to bolt away.   
And when the question was put. he blatantly 
said, "I am reading from the Blitz". 

DR. K. MATHEW KURIAN: You read 
further and you will get the proof. 

SHRT C. SUBRAMANIAM: I say every 
one of us can commit mistakes. But at least    
we should have the de- 

cency to accept that we have committed a 
mistake . . . 

SHRI A. G. KULKARNI (Maharashtra) : 
He is speaking a lie . . . (Interruptions). 

SHRI C. SUBRAMANIAM:   Let us 
not be unfair or harsh to him. 

DR. K. MATHEW KURIAN: You see 
the evidence. The decision was taken when 
all the top officers were away in France. I 
have given all the evidence . . . 

MR. DEPUTY CHAIRMAN: Mr. Kurian, 
you have already said what you wanted to 
say . . . 

DR. K. MATHEW KURIAN: I gave a lot 
of evidence on the basis of which I came to 
the conclusion. 

SHRI C. SUBRAMANIAM: Sir, may I 
say that this was against the Rules of 
Procedure of the Parliament? When he was 
going to mention, particularly a Minister, he 
should have given notice to you and to me 
also. But he did not have the decency. Of 
course, I cannot expect him to observe the 
parliamentary procedure. 

DR. K. MATHEW KURIAN:Under 
which Rule, Sir? 

SHRI C. SUBRAMANIAM: Ordinary 
decency, I expect the hon. Member to 
observe. 

Sir, the other allegation is also on a par 
with the same thing. That is with regard to 
Mundhra that we are not taking any action 
with regard to Mundhra and that we are 
allowing it away. And, he mentioned the 
figure of Rs. 1,000, that we have assessed 
him only for Rs. 1,000. That Rs. 1,000 was a 
fine imposed on him in a court of law, in a 
criminal court, for an offence under the 
Income-tax Act that he has committed. It is 
not an assessment for Rs. 1,000.   It is not an 
assessment. 

The hon. Member was referring to a 
transaction in the UK. for   the   purchase of 
a certain concern, enterprise, 1  for £ 325 
thousand and he mentioned 
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that this belongs to Mundhra and that we 
have not followed it up. Sir, even in this case 
the payment was only made to the extent of £ 
75 thousand and that was made by a 
registered company in the U.K., which is a 
U.K. company. Unless we find evidence to 
show that this money was paid by the 
company on behalf of Mundhra, we cannot 
take any action. {Interruption). Kindly wait. 
Hear me. After that if you have to say 
anything, you can say it. 

If this £ 75 thousand was paid by the 
company on behalf of Mundhra or any of his 
nominees, then, of course, we can have a 
cause of action. Unfortunately, we could not 
get particularly the evidence tendered in the 
case there because the U.K. rules of proce-
dure in the courts say that any ordinary 
person cannot go and ask for a certified copy 
of a particular thing. But, in spite of that we 
are trying to use the diplomatic channels to 
get that evidence. If it is forthcoming, 
certainly we will have to take action against 
them also. And, then. Sir, to say that we are 
not taking action against the Mundhras, 
particularly the man who is being hounded 
out and to say that we are favouring him is, to 
say the least, to use any stick to beat the 
Government and to beat the Ministers. 
(Interruptions). 

DR. K. MATHEW KURIAN: But, I have 
an affidavit. I will send a copy of the 
affidavit. 

SHRI C. SUBRAMANIAN: Which court 
will accept your affidavit? 

DR. K. MATHEW KURIAN: You do not 
need my affidavit because you are not a 
lawyer to get it. I can produce a copy of the 
affidavit produced by somebody else in the 
London court. Will you accept that affidavit? 

SHRI C. SUBRAMANIAM: Then comes 
another gem of allegation, for example, that 
Coolie Mastan and Yusuf Patel have helped 
Shri K. K. Shah, former Union Minister, and 
Shri Rajani Patel, President of the Bombay 
Pradesh 

Congress Committee and Shri Jagjivan 
Ram and that they have been given dia-
monds and jewellery from Zaveri Bazar, 
Bombay, by Coolie Mastan and Yusuf 
Patel. I would like to know what the basis 
is for this statement. 

DR. K. MATHEW KURIAN: Are i you 
prepared for a public inquiry. (In-J 
tcrruptions) I am prepared to name the Bank 
in Bombay which has been fmanc-I ing these 
operations. If there is a pub-|  lie inquiry, I am 
prepared to face it. 

SHRI C. SUBRAMANIAM: That is 1 no 
justification to drag in the names of ' these 
people that they have received , jewellery 
from Zaveri Bazar or from whatever source. 
He seems to be aware of this source much 
better than myself and, therefore, Sir, simply 
to drag in names like this and tarnish them, 
does it enhance the prestige of the Members 
of this House? What will the other people 
think about us, throwing mud like this on our 
respected national leaders? This is 
unfortunately the atmosphere which we are 
creating lot ourselves and I hope that even 
party politics will have to be played at. a 
fairly decent level and should not descend to 
(his level. 

AN HON. MEMBER: Your Government 
has no prestige left anyway. 

SHRI    C.     SUBRAMANIAM:        I 
know that is your view. 

And, then, unfortunately, my good 
friend, Shri Mariswami has also followed it. 

SHRI SUBRAMANIAN SWAMY: Or, 
unfortunately my friend comma. 

SHRI C. SUBRAMANIAM: I have also 
to refer to his speech here but I will give my 
comments later, "By about the 12th March, 
1975, the Commissioner of Income-tax got a 
telex message from Delhi which asked him 
(1) not to proceed with M. G. 
Ramchandran' assessment matter . . ." 

SHRI S. S MARISWAMY: I did not say 
thaf, it is M. A. Chidambaram. 
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SHRI C. SUBRAMANTAM: I got it from 
your speech. I first thought it was M. A. 
Chidambaram but I was corrected to say M. 
G. Ramchandran. All right, "not to proceed 
with the assessment". But you kindly correct 
immediately, because the record shows, M. G. 
Ramchandran's assessment matter not M. A. 
Chidambaram. "(2) to meet—I wonder 
whether I should say it or not." 

"No. 2 is to meet Shri C. Subra-maniam." 
And then he goes on to say, "the honourable 
Finance Minister of this Government of India 
which carries the motto of "Satyameva 
Jayate"." I wish he deserves it at least. At Raj 
Bhavan on 15-3-75 afternoon with all the 
connected papers . . . That gentleman, as per 
the instructions, met the Finance Minister. I 
have got names of the officers but I do not 
want to reveal them. Let the hon. Minister . . . 
(Interruptions) ... It appears that somebody in 
the conference with the Finance Minister has 
said to the officers "How dare you serve a 
show cause notice on M. M. Chidambaram?" 
That was the question fired at the poor officers 
and they could not give a reply. They were 
shivering in their shoes. Now the Madras 
Income-tax Department is in a fix. They are 
not in a position to act or withdraw the 
decisions against M. A. Chidambaram because 
a strong case has been made in the records. 
There is also a fear that the officers who are 
responsible for the issue of the notice and 
other things are likely to be transferred. And 
where?" And then there are so many other 
things. 

Sir, this is a pure fabrication of a fertile 
imagination. The most charitable view I could 
take was, to say that the hon. Member also is 
a victim of this fabrication. And I can tell you 
not only before this House, before anybody, 
before man and God, at no time I discussed 
not only this case but wherever I go, I do not 
discuss any individual case of any officer. I 
can say with a certain amount of emphasis. To 
come and say that T called for the thing and 
discussed it and they came with the records 
and they were shivering, all this looks like a 
cinema to which his party is accustomed  . . .  
(Interruptions). 

SHRI S. S. MARISWAMY:    On    a 
point of order. 1 said it in an almost polite 
language. I never used all these harsh words 
that he is trying to use. Let him not do that. I 
was very polite. I said this is my information. 
If you say that the information is wrong, say 
that. Why attribue motives, as fertile 
imagination? Not that others also cannot use 
the same words; I can also give you back. 

MR.  DEPUTY CHAIRMAN:     Mr. 
Mariswamy, where is the point of order? 

SHRI C. SUBRAMANIAM: Again I was 
wondering whether any telex was issued on or 
about 12th March 1975. I have verified in all 
the offices concerned, from the Income-tax 
and other people here and they say no. They 
have put a lightning call to Madras and tried 
to find out whether any telex had been re-
ceived by any officer and they all say no. I do 
not know how this thing is being said herein, 
this House accusing a Minister-—whether he 
likes it or not; I happen to be the Finance 
Minister of India and if I am to be attacked, 
what will be my position when I go abroad for 
international conferences and they may say 
"Mr. Mariswamy says like this; are you like 
this?" 

And then, of all the things he preaches to 
us . . . 

SHRI   K.   A.    KRISHNASWAMY: 
Mr. Mariswamy is a habitual bluffer. 

SHRI C. SUBRAMANIAM: You know 
him much better than I do. And then, Sir, he 
is preaching to us: If they are sincere ... 

SHRI S. S. MARISWAMY: On a point of 
order. Is it parliamentary to say that one is a 
habitual bluffer? Of course, his English I can 
understand. But is it parliamentary? 
(Interruptions') ... I am asking on a point of 
order. Is the word "habitual bluffer" parlia-
mentary? I want a ruling from you. Or you 
expunge it from the records. 

DR. K. MATHEW KURIAN: Sir, you give 
a ruling. 
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MR.    DEPUTY   CHAIRMAN:      
think   the   best   thing  for  the  member 
should be to amend his words. 

SHRI RABI RAY: Yes, Sir, he should 
correct. 

SHRI S. S. MARISWAMY: It must be 
expunged from the records. 

MR. DEPUTY CHAIRMAN: No. he can 
amend his words. 

SHRI S. S. MARISWAMY: One may say 
something unparliamentary. Will you give 
permission to amend it? 

MR. DEPUTY CHAIRMAN:     Mr. 
Krishnaswamy, you    amend what    you have 
said. 

SHRI   K.    A.   KRISHNASWAMY: 
What I meant was he is a   usual bluff making . 
. . 

SHRI RABI RAY: It is wrong English. 

DR.  K.  MATHEW KURIAN:   Are 
you satisfied with the Queen's English? 

SHRI C. SUBRAMANIAM: 'Bluffing' is 
not unparliamentary. 

MR. DEPUTY CHAIRMAN ^Bluffing' is 
not unparliamentary. 

SHRI S. S. MARISWAMY: For the 
information of the hon. Minister and the 
House, he is an M.A.B.L. 

SHRI C. SUBRAMANIAM: Before I pass 
on to the advice which he has given to us and 
to our party, I would like to inform you that 
the case against. Mr. M. A. Chidambaram is 
going on without any interruption whatsoever 
and there is no question of anybody interfering 
with it. I want to give him thi: assurance. 

SHRI S. S. MARISWAMY: Thanks for the 
information. 

SHRI C. SUBRAMANIAM: As if you are 
very much concerned. You are only 
concerned with throwing mud on me. 

     SHRI MARISWAMY:    1   want   to know 
real position. 

SHRI C. SUBRAMANIAN: He is least 
concerned with the result because if he 
defames me he is satisfied. Then. Sir,_ 
fortunately, he has given us some advice. No. 
1, if the Government is sincere in collecting 
the arrears, it should, first of all, dissociate 
itself from the company of smugglers. No. 2, 
they should dissociate themselves from poli-
ticians who have got a shady background. 
This is what we are trying to do. We are 
paying dearly for having associated ourselves 
with such politicians who have a shady 
background. We are trying to move away 
from the ones whom you say are shady politi-
cians. It requires a big effort to get out of it. 

Now, I will deal with some of the 
provisions in the Finance Bill and about which 
mention was made. Generally I am sure the 
House has welcomed the provision, 
particularly the concessions that have been 
made. One can always argue that the 
concessions are not adequate and some more 
concessions should be given. I wish I were in 
a position to do it, but I have to take care that 
our deficits do not increase. As a matter of 
fact, Dr. Kurian, the economist, has predicted 
that the deficit is going to be a thousand crores 
this year.   Anyway, that is his wish . . . 

DR. K. MATHEW KURIAN: Today's 
paper says that the Budget deficit is Rs. 700 
crores and, therefore, you will end up with a 
deficit of Rs. 1,000 crores. 

SHRI C. SUBRAMANIAM: Therefore, I 
should not do anything which would fulfil his 
expectations particularly with regard to the 
deficit. That is why we have to put taxes and 
collect them as best as possible. I want to give 
one assurance to the hon. House that we will 
try to see that we reduce the deficit as much as 
possible. This is one of the contributory 
factors for inflation and, therefore, we have 
got to be quite careful about it. As I have al-
ready stated in the other House, it is not as if 
what we have done is just the 
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thing which has got to be done and that there 
are no defects or deficiencies particularly in 
the taxation measures. We have to 
continuously review the situation. . . 

SHRI S. S. MARISWAMY: May I request 
him, through you. Sir, to give an assurance. . . 

SHRI C. SUBRAMANIAM:  Let me 
finish it. 

SHRI S. S. MARISWAMY: Would he 
kindly assure us, through you, that he will not 
come forward hereafter before the end of this 
financial year with any supplementary 
Budget? 

SHRI C. SUBRAMANIAM : This is asking 
for the impossible, particularly from the 
Finance Minister. This would be disclosure of 
what would be done in the future. Certainly no 
Finance Minister discloses his hands like this. 
We have taken care to see that particularly 
essential consumption goods like food and 
other things are not affected by our taxation 
proposals and the common man is not hit. The 
only thing which has been argued for the 
common man is with regard to Bidi. 
Unfortunately perhaps it is a personal 
prejudice which I have against smoking. I 
consider that even if it is a common man 
smoking, anybody who wants to smoke, 
perhaps should make it a little more valuable 
by paying a little more price for it. That is the 
justification I want to give this assurance that 
we will be constantly reviewing the situation 
and wherever relief is called for and wherever 
the procedures have to be simplified, we will 
not hesitate to do it. With this assurance, I 
hope that the House would accept the Bill. 
Some hon. Members have tabled amendments. 
I have got the President's sanction also for that 
purpose. But I do not know whether they 
should go through the ritual of moving the 
amendments. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to give effect to the 
financial proposals of the Central Gov-
ernment for the financial year 1975-76, 

11—19RSS/75 

as passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR.   DEPUTY   CHAIRMAN:    Let 
us now take uo the clause by clause con-
sideration of the Bill. 

Clause 2 was added to the Bill. Clause 3 — 

Amendment of section 10 

SHRI SUBRAMANIAN SWAMY: Sir, I 
move: 

1. "That the Rajya Sabha recom-mends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975, as passed by the Lok Sabha, 
namely:'— 

"That at page 6, lines 29 and 30 be 
deleted." 

The question was proposed.     I 

SHRI SUBRAMANIAN SWAMY: This 
is a ritual because of your group majority.   
But after 1976, let us see. 

MR. DEPUTY CHAIRMAN: Let us go 
through the ritual anyway. 

SHRI SUBRAMANIAN SWAMY: The 
Minister must understand the spirit behind 
this amendment. This has become necessary—
and it is a means of expressing our 
disapproval—because the Government has 
failed to meet its obligations to the Central 
Government employees about giving them 
their dues in terms of dearness allowance. It 
was promised by the Pay Commission. The 
employees were made to accept the re-
commendations of the Pay Commission on 
the ground that whatever the Pay Commission 
had said would be implemented. But what we 
find now is that the Government is going back 
on its agreement. It is betraying the Central 
Government employees, and they ought to 
give all the instalments that are due to them. 

SHRI C. SUBRAMANIAM: I really accept 
the spirit but I cannot accept the letter of the 
amendment. 
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MR. DEPUTY CHAIRMAN:    The   i 
question is: 

1. "That the Rajya Sabha recommends to 
the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975, as passed by the Lok Sabha, 
namely.— 

'That at page 6, lines 29 and 30 be 
deleted.' 

The motion was negatived. 

MR.  DEPUTY CHAIRMAN:     The 
question is: 

"That clause 3 stand part of the Bill." 
The motion was adopted. 

Clause 3 was added to the Bill. Clauses 4 to 
9 were added to the Bill. 

MR.  DEPUTY CHAIRMAN-.Clause 10.    
Mr. Babubhai Chinai is not here. 

Clause  10  was added to  the Bill. 

Clause  11 — Insertion of new section 80FF. 

MR.  DEPUTY  CHAIRMAN:     Mr. 
Chinai is not here.   Yes, Mr. Swamy. 

SHRI   SUBRAMANIAN   SWAMY: Sir, 
I move: 

7. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 11, line 30, for the word 'two' 
the word 'four' be substituted." 

8. 'Thai the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 11, line 32, for the words  'two  
such  dependents' the words 'four such 
dependents' be substituted." 
The  questions  were  proposed. 

SHRI SUBRAMANIAN SWAMY: The 
Finance Minister's amendment in the Lok 
Sabha reads: — 

"Provided that where the individual has, 
during the previous year, incurred 
expenditure on the education of more than 
two dependents as aforesaid, the deduction 
under subsection (1) shall be allowed only 
with reference to two such dependents as 
may be chosen by him." 

I would like the number to be four. Let us 
be realistic. Why should the deduction be only 
for two children? The average family in India 
consists of six including four children. I think 
this kind of deduction for four children would 
really benefit the poor people in this country. 
Let us face it. The family planning programme 
of the Government is a complete failure 
because they have not provided for social 
security for the poor. I would request the Fin-
ance Minister to accept my amendments, and 
not to stand on ceremony and prestige. 

SHRI C. SUBRAMANIAM: I am sorry 
that I am not able to accept his amendment. 

MR.  DEPUTY CHAIRMAN:    The 
question is: 

7. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That .at page 11, line 30, for the word 
'two' the word 'four' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The question 
Js: 

8. "That the Rajya Sabha recom 
mends To the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely:'— 

That at page 11, line 32, for the words 
'two such dependents' the words 'four 
such dependents' be substituted." 

The motion was negatived. 
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MR. DEPUTY CHAIRMAN:    The 
question is: 

"That clause 11 stand part of the Bill." 

The motion was adopted. Clause 11 

was added to the Bill. 

MR.  DEPUTY CHAIRMAN:Clause 12.    
Mr. Chinai is not here. 

Clause 12 was added to the Bill. 

Clause    13—Insertion   of   new   section 80J7 

SHRI   SUBRAMANIAN   SWAMY: Sir,  
I  move: 

10. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975, as passed by the Lok Sabha, 
namely:— 

That at page 14, line 36, for the words 
'ten thousand rupees' the words 'eighteen 
thousand rupees' be substituted." 

The question was proposed. 

SHRI SUBRAMANIAN SWAMY: Sir, I 
would again urge upon the Minister to accept 
this. He has given a sermon on the need to 
increase production, especially agricultural 
production. Clause 13 reads— 

"in a case where the amount of such 
profits and gains does not exceed, in the 
aggregate, ten thousand rupees, the whole 
of such amount is deductable." 

This refers Xo profits derived from a business 
of live-stock breeding, or poultry or dairy 
farming. We have already a bad situation in 
the agricultural sector. I think it is absolutely 
necessary that the agricultural sector be given 
as much encouragement as possible. We need 
in this country a white revolution. The 
Minister has talked about it. We have had 
certainly some attempt at Green Revolution, 
but absolutely no attempt at White 
Revolution, 

namely in dairy farming in India, Therefore, I 
suggest that we accept the amendment and 
raise this amount to Rs. 18,000. 

SHRI C. SUBRAMANIAM: As a matter of 
fact, we have liberalised it in the Lok Sabha to 
Rs. 10,000 or one-third of the income 
whichever is higher. If he has another Rs. 
6,000 he comes into the taxable bracket. 
Therefore, it is Rs. 16,000. Therefore, the first 
Rs. 16,000 income is not taxable at all. And if 
you take into account the ordinary cattle-
breeder or the poultry-breeder, he will be 
covered by Rs. 16,000. It is only the 
commercial breeder who is making money out 
of this will be covered by this. I hope after 
this explanation he will not press his 
amendment. 

MR. DEPUTY CHAIRMAN: Th6 question 
is:— 

10. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975, as passed by the Lok Sabha, namely: 
— 

That at page 14, line 36, for the words 
'ten thousand rupees' the words 'eighteen 
thousand rupees' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 13 stand part of the Bill." 

The motion was adopted. 

Clause 13 was added to the Bill. 

Clauses 14 to 37 were added to the Bill. 

Clause 38—Amendment of Act   74   of 1956 

SHRI SUBRAMANIAN SWAMY: Sir, I 
move: 

13. "That the Rajya Sabha recommends 
to the Lok Sabha that    the 
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following amendment be made in the 
Finance Bill, 1975, as passed by the Lok  
Sabha, namely: — 

That at page 24, line 31, for the words 
'four per cent.' the words 'two per cent.' 
be substituted." 

14. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in Fin- 
nance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 24, line 35, for the words 
'four per cent.' the words 'two per cent.' 
be substituted." 

15. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely:*— 

That at page 24, line 36 and 37 be 
deleted." 

16. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 24, lines 42-43, for the 
words 'four per cent' the words 'two per 
cent.' be substituted." 

17. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 24, line 45, for the words 
'four per cent.' the words two per  cent.'   
be  substituted." 

The questions were proposed. 

DR. K.  MATHEW KURIAN:    Sir, I 
move: 

48. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975 as passed by the Lok Sabha, namely: 
— 

That at page 24, line 31, for the words 
'four per cent.' the words 'two per cent.' 
be substituted." 

49. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 24, line 35, for the words 
'four per cent' the words 'two per  cent.'  
be substituted." 

50. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 24. lines 36 and 37 be 
deleted." 

51. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 24, lines 42-43; for the 
words 'four per cent' the words 'two per 
cent.' be substituted." 

52. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha,  namely: — 

That at page 24, line 45, for the words 
'four per cent.' the words 'two per cent.'  
be substituted." 

The questions were proposed. 

SHRI SUBRAMANIAN SWAMY: Sir, 
this I had raised during my speech regarding 
the Finance Bill, the need to grossly simplify 
our sales tax system. Sir, today hardly 
anybody is paying sales tax because of the 
jungle that has been created by the 
Government. I know that Mr. Om Mehta is 
having a great deal of difficulty satisfying the 
sales tax people. 

Sir, the question really arises why should 
one more tax be introduced in this way. I 
think if this country had single point sales tax 
and allowed freedom of movement from one 
State to another for goods, this will not only 
be good for production but it will also give 
more revenue.   Therefore, in   that 
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spirit I have sought to delete the subsection 
and I have also sought to reduce the sales tax 
for certain goods. I hope the hon'ble Finance 
Minister will see the reasonableness of this 
amendment and accept it. 

SHRI C. SUBRAMANTAM: I am sure the 
hon'ble Member is aware that this measure is 
for the benefit of the States, not for the 
Central Government at all. The Central sales 
tax is collected and then appropriated by the 
State Governments. This is, as a matter of 
fact, for the purpose of facilitating the 
movement of goods without unnecessarily 
being highly taxed by each State Government. 
Therefore, we declare certain commodities of 
inter-State importance and on that only this 
tax can be levied; otherwise, each State 
Government could increase their sales tax, on 
the commodities which would be moving 
outside a State, without any limit and make 
other consumers in the other States pay. This 
is the philosophy behind it. Therefore, from 3 
to 4 per cent, is quite reasonable particularly 
in the context of States wanting more 
resources. 

DR.  K.  MATHEW KUR1AN:   The 
hon'ble Finance Minister advanced the 
argument that will benefit the States. This is 
only a one-sided argument because the State 
Governments are today having substantial 
financial difficulties because of the unequal 
Centre-State economic relationship and the 
financial regulations which are very defective. 
It is true that sales tax is the only source of 
income revenue for the State Governments 
which is relatively elastic. But my opposition 
to this arises mainly from the fact that there is 
no uniform policy regarding sales tax between 
the States. And, therefore, as a protest I would 
also like to say that the way in which some 
State Governments are increasing sales tax 
continuously increasing the inflationary spiral, 
the idea is to reduce the inflationary spiral re-
sulting from indirect taxes which falls on the 
people ultimately; most of these taxes are 
ultimately passed on to the consumer.   
Therefore, I would take this 

opportunity to request the hon. Minister to use 
his good offices to evolve a uniform sales tax 
policy in the various States and to see that 
that the sales tax burden does not fall on the 
common people to the extent it is falling on 
them now, as the State Governments are left 
with only sales tax as the elastic source. The 
only way to prevent this malady is to pass on 
to the State Governments more and more 
elastic taxes which to-day the Central 
Government has. And even if the Central 
Government is collecting them, 75 per cent of 
the tax collection should be devolved to the 
States' pool out of which it could be 
distributed inter se between the different 
States. Therefore, I have moved my 
amendments. 

MR.   DEPUTY   CHAIRMAN:  The 
amendments of Mr. Swamy and Dr. Kurian 
are identical. I shall now put the amendments 
to vote. The question is: 

13. and 48. "That the Rajya Sabha 
recommends to the Lok Sabha that 
the following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:'— 

That at page 24, line 31, for the words 
'four per cent.' the words 'two per cent.' 
be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:     The 
question is: 

14. and 49. "That the Rajya 
Sabha recommends to the Lok Sabha 
that the following amendment be 
made in the Finance Bill, 1975, 
as passed by the Lok Sabha, name 
ly :- 

That at page 24, line 35, for the words 
'four per cent.' the words 'two per cent.' 
be substituted." 

The motion was negatived. 

MR.  DEPUTY CHAIRMAN:     The 
question is: 

15. and 50. "That the Rajya Sabha 
recommends  to  the  Lok  Sabha that 
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the following amendment be made in the 
Finance Bill, 1975, as passed by the Lok 
Sabha, namely: — 

'That at page 24, lines 36 and 37 be 
deleted.'" 

The motion was negatived. 

MR.  DEPUTY CHAIRMAN:    The 
question is: 

16 and 51. "That the Rajya Sabha 
recommends to the Lok Sabha that 
the following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely.— 

That at page 24, line 42-43, for the 
words 'four per cent.' the words 'two 
per cent.' be substituted." 

The motion was negatived. 

MR.  DEPUTY  CHAIRMAN:    The 
question is: 

17 and 52. "That the Rajya Sabha 
recommends to the Lok Sabha that the 
folltowing amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely: 

That at page 24, line 45, for the 
words 'four per cent.' the words 'two 
per cent.' be substituted." 

The motion was negatived. 

MR. DEPUTY   CHAIRMAN :  The 
question is : 

'That clause 38 stand part of the Bill." 

The motion was adopted. 
Clause 38 was added to the Bill. 

THE  FIRST  SCHEDULE 

SHRI   SUBRAMANIAN   SWAMY: 
Sir.    I move: 

18. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely.— 

That at page   25,   line   15,   for 
'6,000', '10,000' be substituted." 

19. "That the Rajya Sabha recom 
mends  to  the   Lok Sabha  that    the 

following amendment be made in the 
finance Bill, 1975, as passed by the Lok 
Sabha, namely: — 

That at page 25, line 16, for *12 per 
cent.' '8 per cent.' be substituted." 

20. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 25, line 17, for '6,000' 
'10.000' be substituted." 

21. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely.— 

That at page 25, line 18,— 

(i) for '10,000' '12.000' be substituted; 
and 

(ii) for '6,000' '10.000' be substituted." 

22. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in the 
Finance Bill, 1975, as pased by the 
Lok Sabha, namely: — 

That at page 25, line 19, for '15 per 
cent.' '10 per cent.' be substituted." 

23. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975. as passed by the 
Lok Sabha, namely: — 

That at page 25, line 20, for "10,000' 
'12,000' be substituted." 

24. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely:1— 

That at page 26, line 5, for '6,000' 
'10,000' be substituted." 

25. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be    made in  the 
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Finance Bill,  1975, as passed by the Lok 
Sabha, namely: — 

That at page 26, line 8, for '6,000' 
'10,000' be substituted." 

26. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha namely: — 

That at page 26, line 9, for '15 per 
cent.' '10 per cent.' be substituted." 

27. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely:—• 

That at page 26, line 10 for '6.000' 
'10,000' be substituted." 

28. "That the Rajya Sabha reconv 
mends to the Lok Sabha that the fol 
lowing amendments be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 26, line 11,— 
(i) for '10,000' '12,000' be substituted; 

and 
(ii) for '6.000' '10.000' be substituted." 

29. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975. as passed by the 
Lok Sabha, namely: — 

That at page 26, line 12, for '20 per 
cent.' '15 per cent.' be substituted." 

30. "That the Rajya Sabha recom 
mends to the Lok Sabha that "the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely:'— 

That at page 26, line 13. for '10,000'   
'12,000'  be  substituted." 

31. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 26, line 14. for '10,000' 
'12,000' be substituted." 

Sir, I would like the Minister to raise the 
exemption limit of income-tax to Rs. 10,000. 
He has said in the Lok Sabha, "We have just 
raised it to Rs. 6,000. How can we raise it to 
Rs. 10,000?" Well, if he has made a mistake 
there, it does not mean he cannot rectify it 
here. There is a sound reason behind raising 
the exemption level to Rs. 10,000. If you do 
raise the exemption limit to Rs. 10,000, then 
certainly the Government will lose some 
revenue. That will be only Rs. 7.5 cro-res or 
so. But over 75 per cent of the files to-day will 
become redundant and the income-tax officers 
can then concentrate on the upper income 
groups where they ought to concentrate. 
Furthermore, Rs. 10,000 per year means 
roughly Rs. 850 per month and this will mean 
a great relief for the middle classes who are 
already oppressed by rising prices. And the 
Government has refused to give them DA, 
thus further compounding the issue. 
Therefore, I think the Minister should be 
magnanimous enough, if that is the proper 
word, to concede that he has made a mistake 
in making it Rs. 6,000 and that he is agreeable 
to making it Rs. 10,000 now. 

The questions were proposed. 

DR. K. MATHEW KURIAN:    Sirr I 
move: 

53. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha. namely: — 

That at page 25, line 22, for '20 per 
cent.', '30 per cent.' be substituted." 

54. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in die 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 25, line 25 for '30 per 
cent.' '40 per cent.' be substituted." 
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55. "That the Rajya Sabha recom 
mends to the Lok Sabha that "the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 25, line 31, for '50 per 
cent.' '60 oer cent.' be substituted." 

56. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 25, line 34, for '60 
per cent.' '70 per cent.' be substi 
tuted."  

( 0) where the total income exceeds R>. 
80,003 but djes not exceeds Rs.  1,00,000. 
(11) where the total ineonie exceeds Rs. 
1,00,000 butdojs not exceeds Rs. 2,00,000. 

Sir. I am moving a series of amend- i ments 
to the First Schedule. This is a j very 
important point and I hope the ' hon. Minister 
will not consider it a ritual. I am raising it as a 
serious problem and I hope the ruling party 
members will not consider this to be a ritual 
either. In the previous year's Finance Bill, the 
then Finance Minister. Mr. Chavan, accepted 
a proposal incorporated in the Wanchoo 
Committee Report., namely, that tax evasion 
can be reduced by reducing the marginal rates 
of taxation at the higher slabs. Sir, this a 
phoney argument, as I have very emphatically 
said in my speech. What the Government has 
really done is to walk into the trap which the 
large business houses and those who are really 
evading taxes have put through the Wanchoo 
Committee Report. I do not want to cast 
aspersions on the Wanchoo Committee as 
such. But the Wanchoo Committee has 
accepted willy-nilly the argument of big-
moneyed people that tax evasion will be less 
if the marginal rate of taxation is reduced. 
This argument is based on a wrong 
understanding   of    psychology.    Those 

57. "That the Rajya Sabha recom
mends to the Lok Sabha that the fol
lowing amendment be made in the
Finance Bill, 1975, as passed by the
Lok Sabha, namely: — 

That at page 25, line 37. for '(9) where 
the total income exceeds Rs. 70,000', 

'(9) where the total income exceeds 
Rs. 70,000 but does not exceed Rs.  
'80,000'  be substituted" 

58. "That the Rajya Sabha recom
mends to the Lok Sabha that the fol
lowing amendment be made in the
Finance Bill. 1975, as passed by the
Lok Sabha. namely: — 

Thar at page 25, after line 39, the 
following be inserted, name-ly:- 

Rs. 37,000 plus 75 per cent, of the 
amount by which the total income 
exceeds  Rs. 80,000. 

Rs. 52,000 plus 80 per cent, of tile 
amount by which t"ie total income 
exceeds Rs. ',00,000." 

' who evade taxes, evade because they I do not
want to pay. Therefore, by re-| ducing the 
marginal rates of taxation at the higher level, all 
that you are doing is to legalise tax evasion. You 
are not increasing the net revenue collection. 
And the experience of the last two years shows 
very clearly that this concept is a bogus concept. 
This is an argument which no Finance Minister 
worth his mettle should ever accept, and no 
Finance Minister in any country for that matter, 
should have walked into this trap. I have, 
therefore, suggested that the progressivity which 
existed in he Income Tax Act earlier should be 
reintroduced. I do agree with the exemptions at 
the lower levels. Let the middle class people be 
given some relief in the income tax. I have not 
touched that. But for the higher slabs I have 
reintroduced through my amendment the element 
of progressivity which existed earlier. Any 
consequential adjustment in the grading can be 
done. I have moved my amendment to 
emphasize the point that at the higher slabs the 
rate of taxation should 
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he about 80 to 85 per cent. For the people who 
are within the income range of 80,000 to 
1,00,000 and 1,00,000 to 2.00,000, the rate 
should be much higher and if proper 
enforcement of the law is made it will give 
additional revenue to the Government. Today 
you are losing money because of your 
acceptance of the Wanchoo Committee report. 
Therefore, in all earnestness I would request 
the hon. Minister to show the grace by 
accepting this amendment and get out of the 
trap in which his predecessor had fallen 
through the last Finance Bill. 

The questions were proposed. 

SHRI C. SUBRAMANIAM: I am prepared 
to concede that Dr. Kurian has a point. The 
measure was introduced only last year and it 
comes into effect only during this year. Let us 
watch how it works. If it becomes necessary, I 
will not hesitate to change the structure. It is 
too soon to think of a change.   This is my 
plea with him. 

As far as Shri Subramanian Swamy's 
amendment is concerned, particularly 
lessening of burden of work, I want to tell 
him that that whether it is 25,000 or even 
40,000 or 50,000. it is all summary 
assessment and therefore there is no burden as 
far as this lowt income group is concerned. 
That argument, therefore,  falls  to  the  
ground. 

The other is that middle class should get 
some relief. There are, of course, some few 
rich people. Most of the people in our country 
are either poor or less poor. The less poor 
have to pay for the benefit of the poor. Only 
recently we increased the level from Rs. 5,000 
to Rs. 6,000. It is too soon to consider another 
change. 

MR.  DEPUTY  CHAIRMAN:    The 
question is: 

18. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975. as passed by the Lok Sabha, namely: 
— 

That at page 25,    line    15,    for 
•6.000' '10,000' be substituted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN :  The 
question is: 

19. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 25, line 16, for '12 per 
cent.' '8 per cent.' be substituted." 

The motion was negatived. 

MR.  DEPUTY CHAIRMAN:    The 
question is: 

20. "That the Rajya Sabha recom 
mends to the Lok S&bha that the 
following amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha namely: — 

That at page 25, line 17 for '6,000' 
'10,000' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is: 

21. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill 1975, as passed by the 
Lok Sabha, namely: 

That at page 25. line 18,— 
(i) for '10,000' '12,000' be substituted; 

and 
(ii) for '6,000' '10,000' be substituted." 

The motion was negatived. 

MR.  DEPUTY CHAIRMAN:     The 
question is: 

22. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill 1975, as passed by the 
Lok Sabha, namely: — 

That at page 25, line 19, for '15 per 
cent.' '10 per cent.' be substituted." 

The motion was negatived. 
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MR.   DEPUTY   CHAIRMAN:   The 
question is: 

23. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok  Sabha,  namely: — 

That at   page   25,   line   20 for 
'10,000' '12,000' be substituted". 

The motion was negatived. 

MR. DEPUTY   CHAIRMAN:   The 
question is: 

24. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in the 
Finance Bill, 1975, as passed by fhe 
Lok Sabha, namely: — 

That at   page    26, line   5,    for 
'6,000' '10,000' be substituted." 

The motion was negatived. 

MR. DEPUTY   CHAIRMAN:   The 
question is: 

25. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That   at    page   26, line    8, for 
'6,000' '10,000' be substituted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN: The 
question is: 

26. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely :— 

That at page 26, line 9, for '15 per 
cent.' '10 per cent.' be substituted." 

The motion  was negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is: 

27. "That the Rajya Sabha recom 
mends   to the   Lok   Sabha that  the 

following amendment be made in the 
Finance Bill, 1975, as passed by the Lok 
Sabha, namely:— 

That at page   26,    line 10,   for '6,000' 
'10,000' be substituted." 

The  motion  was  negatived, 

MR.    DEPUTY CHAIRMAN:   The 
question is : 

28. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendments be made in the Finance Bill, 
1975, as passed by the Lok Sabha, namely 
:— 

That at page 26, line 11,— 

(i) for '10,000', '12.000' be    sub-
stituted; and 

(ii) for '6,000', '10,000' be substituted." 

The motion was negatived. 

THE DEPUTY CHAIRMAN:    The 
question is : 

29. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 26, line 12, for '20 per 
cent' '15 per cent.' be substituted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is : 

30. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 26, line 13, for '10,000' 
'12,000' be substituted." 

The motion was negatived. 
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MR.   DEPUTY  CHAIRMAN:   The 
question is : 

31. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975, as passed by the Lok Sabha, namely 
:— 

That at    page    26, line 14, for '10,000' 
'12,000' be substituted." The motion was 
negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is : 

53. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 25, line 22, for '20 per 
cent.', '30 per cent.' be substituted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is : 

54. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 25, line 22, for '20 per 
cent.', '30 per cent.' be substituted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is : 

55. That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :—• 

That at page 25, line 31, for '50 per 
cent.' '60 per cent.' be substituted." 

The motion was negatived. 

MR.   DEPUTY  CHAIRMAN:   The 
question is : 

56. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 25, line 34, for '60 per 
cent.' '70 per cent.' be substituted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is : 

57. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 25, line 37, for '(9) where 
the total income exceeds Rs. 70,000'. 

'(9) where the total income exceeds 
Rs. 70.000 but does not exceed Rs. 
80,000' be substituted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN:   The 
question is : 

58. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 25, after line 39, the 
following be inserted, namely:- 
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MR.   DEPUTY   CHAIRMAN:   The 
question is : 

"That the First Schedule stand part of the 
Bill" 

The motion was adopted. 
The First Schedule was added to the Bill. 

THE SECOND SCHEDULE 

SHRI SUBRAMANIAN SWAMY :— Sir, 
I beg to move : 

32. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 12, for 'Two 
thousand and one hundred rupees', 'One 
thousand and five hundred rupees' be 
substituted." 

33. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 21. for 'Forty per 
cent.' 'Twenty-five per cent.' be 
substituted." 

34. "That the Rajya Sabha recom 
mends to the    Lok    Sabha   that    the 
following    amendment    be    made    in 
the   Finance   Bill,   1975, as passed   by 
the Lok Sabha, namely: — 

That at page 41, line 21, foi 'Ninety 
paise' 'Fifty paise' be substituted." 

35. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 24, for 'Ten rupees' 
'One rupee' be substituted" 

36. "That the Rajya Sabha recom 
mends   to the   Lok   Sabha that the 
following amendment    be    made    in. 
the   Finance Bill,   1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 25, for 'Four 
rupees' 'Fifty paise' be substituted." 

37. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 27, for "Thirty-
five per cent.' 'Twenty-hve per cent.' be 
substituted." 

38. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 29, for 'Thirty 
per cent.' 'Twent per cent.' be 
substituted." 

39. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 29, for 'Thirty 
per cent.' 'Twenty per cent.' be 
substituted." 

40. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 33, foi 'Forty per 
cent' 'Twenty-five per cent.' be 
substituted." 

41. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 42, line 2, '(a) (i) and (b)' 
be deleted." 

42. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be -made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 42, line 10, for 'Fifteen 
per cent.' 'Five per cent.' be substituted." 



34 5 Finance [ 8 MAY 1975 ] Bill, 1975 346 

43. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 42, line 27 and 28, for 
'Three rupees and eighty paise' 'Two 
rupees and fifty paise' be substituted." 

44. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

"That at page 42, line 33 be delet-
ed'." 

45. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

'That at pages 44 and 45, lines 50 to 
52 and 3 to 26, respectively, be 
deleted'." 

This is regarding the favourite item of all 
Finance Ministers, namely, petrol. Out of Rs. 
3.30 per litre, the cost of petrol to the 
Government is only 40 paise. The remainder 
is all in the form of taxes. Ultimately who 
pays for the cost of petrol? Do the rich of this 
country pay for petrol? They do not. They 
travel on expense account. When the Finance 
Minister goes back home this evening, he 
will not pay a penny out of his pocket. I 
know all the company executives travel on 
expense account. The raising of petrol price 
has hurt only journalists, Professors and 
some middle class people. Of course, raising 
of scooter and taxi fare hurts only poor 
people when they go from their houses to 
hospitals or when they return home from the 
Railway station. I would, therefore, urge the 
Finance Minister not to be under the 
impression that petrol price hurts the rich. 
They do not pay for it at all. It ultimately 
falls on the poor people. Therefore, I would 
request him to lower the price of petrol. 

The questions were proposed. 

DR. K. MATHEW KURIAN :   Sir, I beg to 
move: 

59. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely: — 

That at page 41, line 6, for 'Thirty-
seven and a half per cent.', 'Thirty per 
cent.' be substituted." 

60. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 21, for 'Ninety 
paise per kilogram', 'Fifty paise per 
kilogram' be substituted." 

61. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, lines 24 and 25, for 
'Ten rupees per kilogram and Four 
rupees per kilogram', 'One rupee per 
kilogram and Fifty paise per kilogram' 
be substituted." 

62. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 42, lines 28-29, for 
'Three rupees and eighty paise per 
thousand', 'Two rupees per thousand' be 
substituted." 

63. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975. as passed by 
the Lok Sabha, namely :— 

'That at page 42. line 34 be deleted'." 

64. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following    amendment be    made in 
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the   Finance Bill,   1975, as passed by the 
Lok Sabha, namely :— 

That at page 42, lines 38 and 39 be 
deleted'." 

65. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975, as passed by the Lok Sabha, namely 
:— 

That at page 42, lines 40 and 41 be 
deleted'." 

My amendment regarding Second Schedule 
is in respect of Central excise on item No. 1, 
namely, sugar. There is a real case for 
reduction in the taxation on sugar. I have, 
therefore, suggested that it should be reduced 
from 31i% to 30%. Similarly, Sir, against item 
17, namely, Paper, I have suggested that there is 
a real case for reducing the tax burden on these 
items and it refers to paper which includes 
strawboard and cardboard and all that. I think 
there is a real case here for reduction in the tax 
burden on this item also. Again, in respect of 
18(A), which refers to yarn, etc., I have 
suggested a reduction from Rs. 10/- per kg. 
and Rs. 4/- per kg. to Re. 1/- and 0.50P per kg. 
respectively. This also I consider to be justified. 
Very important in this regard is the amend-
ment of mine, that is, No. 62, which refers to 
page 42 of the Finance Bill, lines 28-29, and it 
is regarding bidis in the manufacture of which 
any process has been adopted with machines, 
with or without power. I feel this is a genuine 
case and I think the honourable Minister 
should at least show some sympathy and 
should show some small mercies in the Rajya 
Sabha. Sir, he has shown some mercies in the 
Lok Sabha. Similarly, he should show some 
sympathy here also. Sir, the Finance Minister 
appears to be a hero today by having put heavy 
burdens through indirect taxes on the people, 
having virtually killed them and massacred 
them. But, even then, before he goes today, he 
can show some small mercies and at least 
before we die in the Rajya Sabha, let the 
Minister show some small mercies in the case 
of the so-called luxury of 

the common man, namely, bidis. Let the 
honourable Minister at least show some 
generosity in accepting my amendment in toto. 
I would request him to accept this without any 
further argument and this is a case which does 
not need so much of argument. I am sure he 
would accept my amendment. The Finance 
Minister has to be a cruel man to put burdens 
of this kind on the people. 

The questions were proposed, 

SHRI C. SUBRAMANIAM : Sir, 1 agree 
with Dr. Kurian that the Finance Minister has 
got to be a little ruthless and, therefore, I am 
sorry that in spite of his very eloquent 
pleading, I am not able to accept all his 
amendments. 

As far as Mr. Subramanian Swamy is 
concerned, now that this is coming to an end, 
I would caution him: He seems to be 
developing a liking for hearing his own voice. 
I think he should change that. 

SHRI SUBRAMANIAN SWAMY : You 
have not been able to answer my arguments. 

MR.    DEPUTY CHAIRMAN:   The 
question is : 

32. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 12, for Two 
thousand and one hundred rupees', 'One 
thousand and five hundred rupees' be 
substituted." 

The motion was negatived, 

MR. DEPUTY CHAIRMAN: The question 
is : 

33. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 17, for 'Forty per 
cent.', Twenty-five percent' be substituted." 
The motion was negatived. 
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MR.   DEPUTY   CHAIRMAN: Ihe 
question is : 

34. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 21, for 'Ninety 
paise', 'Fifty paise' be substituted." 

The motion was negatived. 

MR. DEPUTY  CHAIRMAN:    The 
question is : 

35. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 24, for 'Ten 
rupees', 'One rupee' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is: 

36. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 25, for 'Four 
rupees', 'Fifty paise' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is : 

37. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment to be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely:— 

That at page 41, line 27, for 'Thirty-
five per cent.' Twenty-five per cent.' be 
substituted." 

The motion was negatived. 

MR. DEPUTY    CHAIRMAN:   The 
question is : 

38. "That the Rajya Sabha recom 
mends   to the   Lok   Sabha that the 

following amendment be made in the 
Finance Bill, 1975, as passed by the Lok 
Sabha. namely :— 

That at page 41, line 29, for "Thirty 
per cent.', 'Twenty per cent.' be 
substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is : 

39. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 33, for Thirty per 
cent.', Twenty per cent.' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is: 

40. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 41, line 34, for 'Forty per 
cent.', Twenty-five per cent.' be 
substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is : 

41. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely :— 

That at page 42, line 2, '(a) (i) and (b)' 
be deleted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN:    The 
question is : 

42. "That the Rajya Sabha recom 
mends to the Lok Sabha that the 
following    amendment be    made in 
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Roshan Lai. Shri H 
Saieem, Shri Mohammad Yunus 

Sardar  Amjad  Ali,  Shri 

Savita Behen, Shrimati 

Seyid Muhammad, Dr. V. A. 

Shahi, Shri Nageshwar Prasad 

Sharma, Shri K. L. 
 

Shastri, Shri Bhola Paswan 

Shukla, Shri Chakrapani 

Singh, Shri D. P. 

Singh Shri I. T. 

Singh, Shri Kameshwar 

Singh, Shri Mohan 

Singh, Shri Parbhu 

Singh, Shrimati Pratibha 

Singh, Shri Ranbir 

Sisodia, Shri Sawaisingh 

Thakur, Shri Gunanand 

Tilak, Shri J. S. 

Tiwary, Pt. Bhawaniprasad 

Totu, Shri G. C. 

Tripathi, Shri Kamlapati 

Varma, Shrimati Narayani Devi Mnnak-!al 
Vyas, Dr. M. R. 
Wajd, Shri Sikander Ali 
Yadav, Shri Shyam Lai 

The motion was negatived. 

MR.  DEPUTY CHAIRMAN:     The 
question is: 

44. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

'That at page 42, line 33 be deleted'." 

45. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975. as passed by the 
Lok Sabha, namely: — 

12—19RSS/75 

'That at pages 44 and 45, lines 50 to 
52 and 3 to 26, respectively, be 
deleted'." 

The motions were negatived. 

MR. DEPUTY CHAIRMAN:     The 
question is: 

59. "That the Rajya Sabha recom 
mends to the Lok Sabha tha the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 41, line 21, for 'Thirty-
seven and a half per cent' 'Thirty per 
cent.' be substituted'." 

60. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at    page  41, line 21, for 
'Ninety  paise  per kilogram',  'Fifty paise 
per kilogram' be substituted'." 

61. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the Fin 
ance Bill, 1975, as passed by the Lok 
Sabha, namely: — 

That at page 41, lines 24 and 25, for 
'Ten rupees per kilogram and Four 
rupees per Kilogram! 'One rupee per 
kilogram and Fifty paise per kilogram' 
be substituted." 

62. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed bv the 
Lok Sabha, namely: — 

That at page 42, lines 28-29. for 'Three 
rupees and eithty paise per thousand', 
'Two rupees per thousand' be 
substituted." 

63. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 42, line 34 be deleted." 
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64. "That Jhe Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

'That at page 42, lines 38 and 39 be 
deleted'." 

65. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

"That at page 42, lines 40 and 41 be 
deleted'." 

The motion  was  negatived. 

MR.  DEPUTY CHATRMAN:     The 
question is: 

"That the Second Schedule stand part of 
the Bill." 

TIw motion was Adopted. 
The Second Schedule was   added to the 

Bill. 

THE THIRD  SCHEDULE 

SHRI SUBRAMANIAN    SWAMY: Sir, 
I beg to move: 

46. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely: — 

That at page 46, line 15, for 'Eighty paise' 
'Fifty paise' be substituted." 

47. "That the Rajya Sabha recom 
mends to the Lok Sabha that the fol 
lowing amendment be made in the 
Finance Bill, 1975, as passed by the 
Lok Sabha, namely, 

'Th'at at page 46, lines 20 and 21 be 
deleted'." 

DR. K. MATHEW KURTAN: Sir, I beg to 
move: 

66. "That the Rajya Sabha recommends to 
the Lok Sabha that the following amendment 
be made in the Finance Bill, 1975, as passed 
by the Lok Sabha, namely: — 

That at page 46 line 15, for 'Eighty 
paise', 'Fifty paise' be substituted." 

67. "That the Rajya Sabha recommends 
to the Lok Sabha that the following 
amendment be made in the Finance Bill, 
1975, as passed by the Lok Sabha, namely: 
— 

That at' page 46, lines 20-21 be 
deleted'." 

SHRI SUBRAMANIAN SWAMY : This 
concerns additional duties. I know that the 
Minister is in the habit of living in his own 
fool's paradise. But I would ask him to 
reconsider again and reduce additional duties, 
so that some relief is possible to the common 
man. 

The questions were proposed. 

DR. K. MATHEW KURIAN: I want to add 
one sentence. We have seen how the brute 
majority functions. Even when reasonable 
proposals are made from the Opposition, they 
are rejected without even considering. Sir, we 
know that Parliamentary democracy functions 
in such manner. But, none-the-less, we owe a 
duty to the people, and I would like to take 
this opportunity to tell the people how this 
brute majority on the other side is using their 
decision making process to amboozle the 
Opposition even when reasonable proposals 
are made by the Opposition. 

The Third Schedule refers to additional 
duties of excise on bidis. I request that: at 
least here the Finance Minister should show a 
little mercy. He will be holding the traditions 
of parliamentary democracy in which when 
reasonable things are said by the Opposition, 
the Government accepts them. At least, let the 
Minister show his genrosity by defending the 
traditions of parliamentary democracy and so 
on. 

The questions were    proposed. 

SHRI C. SUBRAMANIAM: The hon. 
Member accuses me of bru'ie majority. By 
doing that, he is accusing the large masses of 
people who have given us their support. 

(Interruptions) 
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MR. DEPUTY CHAIRMAN:  I am 
putting the amendments to vote. Amendments 
Nos. 46 and 66 and Nos. 47 and 67 are 
identical. 

The question is: 

46. and 66. "Thaf the Rajya Sabha 
recommends to the Lok Sabha that 
the following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely, 

That at page 46 line 15, for 'Eighty 
paise', 'Fifty paise' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

47. and 67. "That the Rajya Sabha 
recommends to the Lok Sabha that 
the following amendment be made in 
the Finance Bill, 1975, as passed by 
the Lok Sabha, namely: — 

'Thai at page 46, lines 20 and 21 be 
deleted'." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Third Schedule stand part of 
the Bill." 

The motion was adopted. 

The Third Schedule was added to the Bill. 

Clause I, the Enacting Formula and the 
Title were added to the Bill. 

SHRI C. SUBRAMANIAM: Sir. I move : 
"That the Bill be returned." 

The question was proposed. 

MR. DEPUTY CHAIRMAN: Those who 
have spoken during the first reading should 
not rise up. Mr. Rajnarain. 

SHRI SUBRAMANIAN SWAMY   : 
This is the final thing about the Finance Bill.    
I would like to say something. 

MR. DEPUTY CHAIRMAN : Mr. 
Rajnarain has been called. 
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"You have also to withstand many 
pressures from people in Government 
business, personal friends and un-
known readers in this regard." 

"The Government of India im-
ported milo from the United States. 
When the stock arrived, Food Cor-
poration of India officials discovered 
that datura seeds which were very 
much poisonous were Tiixed with 
milo." 

"To get back lo Mrs. Gandhi's re-
vealing remarks about Ben Bella's 
successor, the possibility could not be 
ruled out from my mind, enforced by the 
near hysteria with which the United 
States created her ascent to the Prime 
Minister's office that she was indeed in 
her own mind a pro-American at the time 
she became Prime Minister." 

SHRI T. V. ANANDAN (Tamil 

Nadu): 1 am very glad, Sir the Finance 
Minister has very successfully steered 
the Finance Bill through. May I ask, 
[THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) in the Chair] Sir, whether the 
economy of our country will pick up and 
there will be no poverty? I am of opinion 
that at least as long as the working class 
in this country, who are the backbone of 
economic growth not only in our country 
but all over the world, do not feel 
contented, no country will progress, 
including the Finance Minister. 
Therefore, Sir, may I ask him whether he 
is prepared to eliminate the present 
discriminatory wage structure from 
category to category and sector to 
sector? As long as this discriminatory 
wage structure is there, there will be 
discontentment and agitation all over the 
country. To avoid agitation, a national 
wage policy shall have to be decided 
immediately, if the hon. Finance 
Minister wants progress of our country. 
At the same time I should ask the 
Finance Minister as to why he is 
delaying taking action on payment of 5 
instalments of Dearness Allowance 
although it is over 8 months now. Not 
only the Central Government employees, 
but all the employees are very much 
discontended. In the papers this morning 
I saw that the Central Government 
employees are going to stage a 
demonstration in the country to see that 
Government takes a decision about 
payment of 5 instalments of the Dearness 
Allowance. When are you going to take 
that decision? 
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Another point Sir, the recommendations of 
the Third Pay Commission provided that at the 
stage of 272 points, the Government has got 
the right to set up a revised pay-structure. 
Here I may say, do not go in for a Fourth Pay 
Commission. You call the representatives, sit 
with them and decide immediately the 
restructuring of the recommendations of the 
Third Pay Commission. This will be in the 
interest of our country. 

SHRI C.   SUBRAMANIAM  :     Mr. 
Anandan made a point with regard to the 
Dearness Allowance payable to the 
government servants and suggested that we 
should sit down with the representatives of the 
employees and discuss this matter. That is what 
is going on now and, therefore, I hope and 
trust, taking into account the economic 
situation in the country, the response from our 
employees also will be constructive and 
positive so that we do not further spoil the 
economic situation. We are very much 
concerned with the welfare of our employees. 
We will take all necessary steps particularly 
for the distribution of essential commodities 
through a public distribution system for which 
various efforts are being made and I hope and 
trust that the welfare of the employees will be 
one of our main concern. With that assurance, 
I hope the labour leader will be satisfied. He 
has discharged his responsibility as a labour 
leader. 

With regard to Mr. Rajnarain's various 
remarks, unfortunately these do not fall 
within the scope of the third reading. 
Therefore if I begin to attempt answering, I 
will also be indulging in irrelevancies.    
Therefore, I will stop. 

THE VICE-CHATRMAN (SHRI V. B. 
RAJU):  The question is: 

"That the Bill be returned." 
The motion was adopted. 

RE. SITTrNG OF  THE   HOUSE   ON 
JOTH MAY, 1975 

 

 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): What is the concrete proposal ? 

SHRI RABI RAY: That there should be no 
sitting on Saturday. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You want that there should be no 
sitting on Saturday. Therefore kindly finish 
what we sought to finish on Saturday.    Let us 
finish that today. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): 
I will like to say that today there is a minor 
Bill, that is Tobacco Cess Bill. This we will 
complefe today. If the members agree, the 
Nagaland Appropriation Bill, Companies 
Dividend Bill and the Union Territories Bill, 
will be considered and passed on Monday. If 
the members agree to this, I have no ob 
jection. If we finish this Tobacco Cess Bill 
today and take up these three small Bills on 
Monday and agree to discuss. I have no 
objection to have holiday on Saturday. 

DR.      K.      MATHEW     KURIAN 
(Kerala): My submission is that the debate on 
the working of the Ministry of 
Communications which was originally decided 
upon by the Business Advisory Committee, 
should be there and that should not be 
eliminated. We must find time for that. By 
not sitting on Saturday, the discussion on the 
Ministry of Communications should not be 
scuttled.    That should be ensured. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): I take it that it is the opinion of the 
House that we finish the Tobacco Cess Bill 
this evening and pass the three small Bills 
referred to by Shri Om Mehta on Monday. 


